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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
OA No. 95 of 2024 (SZ)

IN THE MATTER OF:

TRIBUNAL ON ITS OWN MOTION SUO MOTO
BASED ON THE NEWS ITEM TITLED

“10 KILLED IN BLAST AT TAMIL NADU FIRECRACKER UNIT
SEVERAL INJURED”

THE DISTRICT MAGISTRATE,
VIRUDHUNAGAR DISTRICT & ORS.
... Respondents 1-4

MEMO OF THE 4TH RESPONDENT

1. It is respectfully submitted that the license to manufacture
fireworks was granted by the Chief Controller of Explosives,
Nagpur, to M/s. Winner Fireworks Factory, D.No.44,
Ananthappan Street, Sivakasi-626 123, Tamil Nadu, for the
manufacturing facility situated at Kundairuppu village,
Virudhunagar, Tamil Nadu. Additionally, a License to Possession
for Sale of Fireworks in a magazine was granted via license and a
License to Possession for Use of Fireworks in a magazine was
granted via license. Subsequently, all the aforementioned licenses
were transferred to M/s ASOK Sparklers Factory via a letter dated
06/01/2023, upon receipt of a No Objection Certificate from the
District Magistrate, Virudhunagar. These licenses are valid until
31/03/2028. For the reference of this Hon’ble Tribunal, copies of

the licenses are enclosed as Annexure-1.

2. Itis further submitted that, upon receiving information about the
accident, officers of the 4th Respondent immediately visited the
accident site to investigate the incident that occurred on
17/02/2024. The District Revenue Officer, Virudhunagar,
reported via his letter that ten workers in the factory were killed
and three were injured in the accident. For the reference of this

Hon’ble Tribunal, a copy of the report is enclosed as Annexure-2.



3. Furthermore, it is submitted that, upon inspection of the factory,
blatant violations were observed within the premises. Sheds
approved for specific uses were found to be misused for other
purposes, with a total of 16 sheds being misused. Additionally,
six sheds were utilized without obtaining an amendment for
additional facilities. Unauthorized plastic balls and iron
implements such as sieves were found in use during the
manufacturing process. The safety zone area was used for drying
semi-finished fireworks items, such as pellets, thereby
encroaching upon the safety distance of the sheds and
endangering public safety and property. In view of these
violations, the accident occurred, rendering the factory unfit for
the manufacture of fireworks. Consequently, the license to
manufacture fireworks was suspended by the office of the 4th

Respondent on 18/02/2024.

4. It is submitted that, the two fireworks magazines situated within
the premises, which are licensed for Possession for Sale of
Fireworks and Possession for Use of Fireworks, were not
maintained in accordance with the approved plan and the
provisions of the Explosives Rules, 2008. Due to non-compliance
with the provisions of the Explosives Rules, 2008, the licenses for
the magazines were suspended by this office on 18/02/2024. The
suspension letters and orders were forwarded to the District
Magistrate and Superintendent of Police, Virudhunagar, for
necessary action. Copies of the suspension letters and orders are
enclosed as Annexure-3. It is submitted that the 4th Respondent
has informed the District Magistrate, Virudhunagar, via letter
dated 19/02/2024, to conduct an inquiry into the accident under
subsection (1) of section 9 of the Explosives Act, 1884.

5. It is submitted that the certified foreman of the factory was issued
a show cause notice for cancellation via this office letter dated
09/04 /2024, due to his failure to ensure compliance with safety
norms as per the provisions of the Explosives Rules, 2008. Since
no compliance was submitted by the foreman, his certification
was cancelled by the office of the 4th Respondent via order dated
24/06/2024. For the reference of this Hon’ble Tribunal, copies of
the show cause notice and the cancellation order are enclosed as

Annexure-4.



6. It is further submitted that the circumstances leading to the
accident and the probable cause thereof are detailed in the final

report of the 4th Respondent.

7. Furthermore, it is submitted that Annexure-5 contains the letter
forwarded by the 4th Respondent to the Forensic Science
Department, Chennai, regarding the samples collected from the
factory premises for chemical analysis. The report regarding the

same is yet to be received by the 4th Respondent.

Dated at Chennai on this 16th day of April, 2025



Report of Respondent No.iv in the “Suo Motu" case taken by Hon'ble NGT in
Original Application No. 95 of 2024(SZ) [Earlier O.A No.174/2024 (PB) ]

The licence to manufacture fireworks was granted by the Chief Controller of
Explosives, Nagpur to M/s. Winner Fireworks Factory, D.No.44, Ananthappan Street,
Sivakasi-626 123(Tamil Nadu) in Form LE-1 under Explosives Rules, 2008 vide licence
No. E/HQ/TN/20/1 185(E42714) dated 10/12/2009 for the manufacturing factory situated
at Survey No(s).:304/2A,2B,3,4,5, 305/2,3,4,5;6,7,8,10A,10B,I0C,ll,
306/7.8A,8B,9,10,11A,1iB & IIC, Kundairuppu village, VIRUDHUNAGAR, Tamil Nadu
and Licence to Possession for Sale of Fireworks in a magazine vide licence No.
E/HQ/TN/21/1591(E42719), and Licence to Possession for use of Fireworks in a
magazine vide licence No. E/HQ/T N/22/2781(ES8075). Later all the above licenses were
transferred in the name of M/s ASOK SPARKLERS FACTORY vide this office letter
dated 6.1.23 on receipt of NOC from the District Magistrate, Virudhunagar. All the above
licenses were valid upto 31.3.2028. Copy of the licences are enclosed as Annexure-1

On receipt of the information about the accident, officers of this office visited the
accident site immediately on 17.2.24 for investigation of the accident that occurred on
17.02.2024 at 12.30pm in shed no. 7 (gunpowder mixing), shed no.8 (gunpowder filling),
shed no.9 (white powder mixing) & shed no.10 (white powder filling), shed no.34 (White
powder mixing), shed no.35 (White powder filling), shed no.52 (shell loading) of the
subject premises. Three Sheds viz, no. 7, 8 & 10 were razed to ground, mound walls in
shed no.9 & 11 were severely damaged, shed nos.9, 34, 35 & 52 were damaged in the
fire. The Roofs of the majority of other sheds in the premises were also severely damaged
in the accident. The District Revenue Officer, Virudhunagar has reported vide his letter
No.E4/192/2024 dated 17.2.24 that ten workers in the factory were killed and three were
injured in the accident. Copy of the report is enclosed as Annexure-2

On inspection of the factory, blatant violations were observed in the factory
premises. The sheds which were approved for, were found misused for other purposes.
Total number of sheds found misused was 16 nos. Without obtaining amendment of
additional facility 6 nos of Sheds were taken into use. Unauthorised plastic balls, iron
implements like sieves were found used in the manufacturing activity. The safety zone
area were utiilised for drying of semi finished fireworks items like pellets thereby
encroaching the safety distance of the sheds endangering the safety of public and
property. In view of the violations committed, the accident happened, and the factory was
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not fit for manufacturing of fireworks and hence the licence to manufacture fireworks
was suspended by this office on 18.2.24.

The two fireworks magazines situated inside the premises which are licensed for
Possession for Sale of Fireworks E/HQ/TN/21/1591 (E42719) and Possession for use of
Fircxivorks E/HQ/TN/22/278 (E58075) were not maintained as per the approved plan and
provision of Explosives Rules, 2008. In view of the non compliance of the magazines
with the provisions of Explosives Rules, 2008 the licenses were suspended by this office
on 18.2.24. The suspension letters with orders were forwarded to the District Magistrate
and Superintendent of Police Virudhunagar for taking necessary action. Copies of the
suspension letters with orders are enclosed as Annexure-3. This office has informed
the District Magistrate, Virudhunagar vide letter dated 19.2.24 to conduct an inquiry into
the accident under sub section(1) of section 9 of Explosives Act, 1884.

\

The certified foreman  of  the factory ~ having certificate
No.E/SS/TN/F M/3416(E147922) was issued with show cause notice for cancellation vide
this office letter dated 9.4.24 for his failure in ensuring the compliance of safety norms as
per the provisions of Explosives Rules, 2008. Since compliance was not submitted by the
foreman, the foreman certificate issued by this office was cancelled vide dated 24.6.24.
Copy of the cancellation order is enclosed as Annexure-4.

Circumstances leading to the accident based on observation and enquiries
conducted:

1. The occupier was not acquainted with rules, regulations governing the explosive
manufacturing factory covered under Explosives Rules, 2008 and condition of
licence. He did not employ the required number of certified foreman in the
fireworks factory for effective supervision and compliance of safety norms during

the process of manufacturing in the factory.
Due to his lack of control over the manufacturing process,
(a) huge quantities of semi-finished fireworks far exceeding the explosive limit of

5 kg was found in each mound wall room.
(b) The mixing and filling sheds were found misused as against the description
mentioned in the licence. Same type of violation was observed in most of the

other working sheds. :
(¢) The manufacturing activities were carried out in the safety zone of the mound

wall room in between the mound wall and the working room.

A

. 2fa JAR
3 voop Vosten

SR HEL

B.RAVI KUMAR

oot Exposive

Page 2 of 5

Dy X770 AKASE
fraaneit sV



From the above acts committed it is imperative and proves that the occupier
does not have any control over the premises where fireworks are being
manufactured. This constitutes violation of Rule 2(37) of Explosives Rules,
2008.

- (2) Adequate number of certified foreman in line with the rule was not employed

in the licensed premises leading to poor supervision of the manufacturing

activities.

(b) Only one certified foreman was employed who was not having proper control
over the workers and their manufacturing activities.
This constitutes violation of condition 19 of the licence and Rule 11 of
Explosives Rules, 2008.

. The workers were not given adequate training about the safe manufacturing

process of fireworks which tantamount to violation of Rule 35 of Explosives
Rules, 2008.

- (a) The following are the major violations observed in the premises.

SLN [ Shed.N Description accorded by (Wﬁ
o. o. PESO
1 1 office room
2 2 chemical laboratory
3 3A, 3B, | General Store room
3C Misused for micro cord fuse fitting
4 [4A male restroom activities in the paper tube shells.
5 [4B female restroom
6 4C Creche shed
7 86A, Empty paper tubes room
86B,
86C,
86D
8 5(A to | ingredient shed Chemical ingredients were not kept
B in the designated rooms.
9 11 Fuse cutting misused for pellet making activities
10 12 Transit shed for fireworks misused for Storage of different
I powders and pellets.
L 14 Fuse wrapping misused for packing activities

12 17 Manufacturing & finishing

misused for pellet fillin

Q@

. AR
FER TR
ETAVE KUMAR

Loctrtor of Explosives

ctivities

‘Page 30f 5

g Yaeimen

1y
Ay,

forasiell/ sivakasi



38,47
14 29 Transit shed for fuse

15 |68,69 Manufacturing & finishing
— {7 | Manulacturing & finishing |
16 70, 71, | Fuse wrapping shed

72

17 34, 35

Misused for drying of pellets in the

13|18, 19,  Manufacturing & finishing ‘misused for pellet & shell filling |

activities.

misused for aerial shots

manufacturing with micro cord fuse J
fitting,

misused for pellclimaking activity, |

Misused for aerial shots ‘

manufacturing with micro cord fuse “
fitting,

& 52 safety zone in between the shed and
mound wall.

18 67 Transit shed for fireworks) | Drying of pellets in the open land
of 400 sq.m behind shed No. 67
encroaching the safety distance of
the shed

19 35 Shell loading shed

taken into use for manufacturing

activity without amendment of
licence.

5. Presence of Iron tools and sieves, were found in several sheds which indicates use

of such prohibited implements.

Probable Cause of Accident:

Corroborating the circumstantial evidence, statement of witnesses and accident

site inspection, the following was found

(i) It is confirmed that the accident occurred during lunch time at around
12.30pm, before that workers were getting ready to go for lunch. Some
workers from shed No. 17 & 18, 9 went to shed No.8 to take the workers
along with them for lunch, two workers were passing through shed No.8.
Since the first blast occurred in shed No.8, all the workers in and around

the shed were killed in the blast.

(if) The blast first occurred in shed

No. 8 where Inner shell loading

involving white powder filling in shells followed by grey boatd sealing on the
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white powder filled shells with wooden hammer was carried out by two
workers.

. (iii) In normal practice, workers carry out the hammering operation by
keeping 3 layers of jute sacks below the tray to avoid the impact while carrying
out the work. In the instant case, they have forgotten to spread 3 layers of jute
sacks below the tray while doing the hammering operation. Hence it is presumed
that while hammering, the impact created was observed by remnants pellets in the
tray which might have initiated the explosion which further transmitted to the huge
stockpile of gunpowder and white powder kept inside the shed leading to a
massive explosion which completely demolished shed no. 8 and again it
sympathetically transferred to other adjacent sheds.

(iv) Due to the blast, the burning shells/fireballs from shed No.8 started
flying as a projectile and fell over the adjacent shed No. 7,9 & 10 causing a
similar event of massive explosion and completely razed down the above sheds
and its mound walls. The debris from the sheds hit several workers who were
trying to flee from the site.

(v) In Shed No. 34, 35 & 52, apart from excess stock of pellets kept
inside the sheds, they were misused for drying of pellets in the safety zone in
between the shed and mound wall. Burning projectiles/shells, fireballs from the
shed No. 7, 8, 9 & 10 fell on shed no. 34, 35 & 52 which caused the pellets kept
in the safety zone for drying into a major fire due to which one worker in shed
No.34 was killed on the spot and another one suffered severe burn injury.

Samples collected:

The 12 nos of samples collected from the factory premises were forwarded to
Forensic Science Department, Chennai for chemical analysis vide this office letter dated
21.2.24. Copy of the letter is enclosed as Annexure-3. The report is yet to be received
by this office.

The presence of prohibited chemicals present in the fireworks samples, if any,
can be interpreted only after receipt of the chemical analysis report.

Page 5 of 5




Response of Respondent No.iv in the “Suo Motu" case taken by Hon'ble NGT in Original
Application No. 174/2024

The licence to manufacture fireworks was granted by the Chief Controller of Explosives, Nagpur
to M/s. Winner Fireworks Factory, D.No.44, Ananthappan Street, Sivakasi-626 123(Tamil Nadu) in Form
LE-1 under Explosives Rules, 2008 vide licence No. E/HQ/TN/20/1185(E42714) dated 10/12/2009 for the
306/7,8A,8B,9,10,11A,liB & IIC, Kundairuppu village, VIRUDHUNAGAR, Tamil Nadu and Licence to
Possession for Sale of Fireworks in a magazine vide licence No. E/HQ/TN/21/1591(E42719), and Licence
to Possession for use of Fireworks in a magazine vide licence No. E/HQ/TN/22/278|(E58075). Later all
the above licenses were transferred in the name of M/s ASOK SPARKLERS FACTORY vide this office
letter dated 6.1.23 on receipt of NOC from the District Magistrate, Virudhunagar. All the above licenses
were valid upto 31.3.2028. Copy of the licences are enclosed as Annexure-1

On receipt of the information about the accident, officers of this office visited the accident site
immediately on 17.2.24 for investigation of the accident that occurred on 17.02.2024 at 12.30pm in shed
no. 7 (gunpowder mixing), shed no.8 (gunpowder filling), shed no.9 (white powder mixing) & shed no.10
(white powder filling), shed no.34 (White powder mixing), shed no.35 (White powder filling), shed no.52
(shell loading) of the subject premises. Three Sheds viz, no. 7, 8 & 10 were razed to ground, mound walls
in shed no.9 & 11 were severely damaged, shed nos.9, 34, 35 & 52 were damaged in the fire. The Roofs
of the majority of other sheds in the premises were also severely damaged in the accident. The District
Revenue Officer, Virudhunagar has reported vide his letter No.E4/192/2024 dated 17.2.24 that ten
workers in the factory were killed and three were injured in the accident. Copy of the report is enclosed
as Annexure-2

On inspection of the factory, blatant violations were observed in the factory premises. The sheds
which were approved for, were found misused for other purposes. Total number of sheds found misused
was 16 nos. Without obtaining amendment of additional facility 6 nos of Sheds were taken into use.
Unauthorised plastic balls, iron implements like sieves were found used in the manufacturing activity. The
safety zone area were utiilised for drying of semi finished fireworks items like pellets thereby encroaching
the safety distance of the sheds endangering the safety of public and property. In view of the violations
committed, the accident happened, and the factory was not fit for manufacturing of fireworks and hence
the licence to manufacture fireworks was suspended by this office on 18.2.24.

The two fireworks magazines situated inside the premises which are licensed for Possession for
Sale of Fireworks E/HQ/TN/21/1591 (E42719) and Possession for use of Fireworks E/HQ/TN/22/278
(E58075) were not maintained as per the approved plan and provision of Explosives Rules, 2008. In view
of the non compliance of the magazines with the provisions of Explosives Rules, 2008 the licenses were
suspended by this office on 18.2.24. The suspension letters with orders were forwarded to the District
Magistrate and Superintendent of Police Virudhunagar for taking necessary action. Copies of the
suspension letters with orders are enclosed as Annexure-3. This office has informed the District
Magistrate, Virudhunagar vide letter dated 19.2.24 to conduct an inquiry into the accident under sub
section(1) of section 9 of Explosives Act, 1884.
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The certified foreman of the factory having certificate No.E/SS/TN/FM/3416(E147922) was issued
with show cause notice for cancellation vide this office letter dated 9.4.24 for his failure in ensuring the
compliance of safety norms as per the provisions of Explosives Rules, 2008. Copy of the show cause
notice is enclosed as Annexure-4. )

The 12 nos of samples collected from the factory premises were forwarded to Forensic Sce;enc.e
Department, Chennai for chemical analysis vide this office letter dated 21.2.24. Copy of the letter is
enclosed as Annexure-5. The report is yet to be received by this office.

The probable cause of the accident will be ascertained after completion of investigation and
receipt of chemical analysis report.




CourtcasefileNo.110/21

1/43905/2024
R AR
GOVERNMENT OF INDIA
Ugieled  Td faquies’ gIaT geed uat
Petroleum and Explosives Safety Organisation (PESO)
Bl FJHUT T faehrg oy
0O/0.The Dy.Chief Controller of Explosives sivakasi
§ T 3 3T9ara & Wid/Behind ESI Hospital
RrgorRdr d¥c/Sivakasi west, Rg«rmaT /sivakasi -626124
§ Ael/E-mail:dyccesivakasi@explosives.gov.in a9 asc/Web site:http://peso.gov.in
No.Court Case/NGT OA.N0.174/2024 Dated:15/4/2024
ORDER
Sub: NGT OA.No.174/2024- Suo Motu Case taken by National Green Tribunal Principal Bench, New Delhi- Reg.

In pursuance of rules 1 and 2 of the Order XXVII of the First Schedule to the Code of Civil Procedure
(Amendment) Act 2002 (22 of 2002), the Deputy Chief Controller of Explosives, Sivakasi hereby authorize Shri Balivada
Ravi Kumar, Deputy Controller of Explosives, Sivakasi who shall sign the affidavit and verify the written statements and
other documents and conduct the case on behalf of Dy.Chief Controller of Explosives, Sivakasi.

(S.Kandasamy)
Controller of Explosvies
For Dy.Chief Controller of Explosives
Sivakasi.
Signed by S.kandasamy

Date: 15-04-2024 14:16:33



HRT I¥PN
GOVERNMENT OF INDIA
e va fepes e dreH(ie)
Petroleum and Explosives Safety Organisation (PESO)
BETHT JAT ¢a s ag
O/O.THE DY.CHIEF CONTROLLER OF EXPLOSIVES SIVAKASI
2.UR.3Tg AT D ND/Behind €SI Hospital
Rrawreft ufdm /sivakasi West, Rrawraft /sivakasi - 626 124

No.Court case/NGT OA.No.174/2024 Date: 16.4.24

o
Shri Avinash Krishnan Ravi, ACGSC,
No 43B. 1st Main Road, SVS Nagar
Valasaravakkam
Chennai 600 087

Sub: Original Application No. 174/2024 in The National Green Tribunal Principal Bench,
New Delhi, Order dated 20.02.2024 in the News item titled "10 killed in blast at Tamil Nadu

firecracker unit several injured" appearing in India Today dated 18.02.2024 - Submission of
response Reg.

Ref Deputy Legal Advisor & In- Charge letter for nomination dated 25.3.24

The Deputy Chief Controller of Explosives, Sivakasi has nominated me to verify & sign the

affigavit anc documents on behalf of the Deputy Chief Controller of Explosives, Sivakasi who is
respondent No v in the subject case.

t am herewith forwarding the response duly signed by me along with all Annexures 1 to 5 for filing

n Hon'tle NGT. South Zone, Chennai.
{ \; \ Yours faithfuily
" i 3) 2T
A

/
.7 \.
\b B. Ravi Kumar

Dy. Controller of Explosives
For Dy.Chief Controller of Explosives,

Sivakasi
Copy 100

The Chief Controiler of Explosives, Nagpur
The Joint Chief Controller of Explosives, Chennai

no



YRd PR | Government of India
IO 3R FENT HAT | Ministry of Commerce & Industry
ﬁ@ﬁm’qamﬁwﬁw YR&MT TS (ﬂ@) | Petroleum & Explosives Safety Organisation (PESO)
. fawples faum | Formerly- Department of Explosives
. 3R, . . HTae, 3. 19, s, SRUATA & U, Ryareri ufdm | FRDC Complex, Near ESI Hospital, Sivakasi West
forer fav e R, affrerrg RIaTeRi | Dist. Virudhunagar (TN) Sivakasi 626124
B (Phone):- 254253 | b (Fax):- 255233
%—ﬁﬂ Email: dyccesivakasi@explosives.gov.in

AT (No.): E/HQ/TN/20/1185(E42714) eI (Date): 16/02/2023
JarH | To,

M/s. ASOK SPARKLERS FACTORY,
468, PK.S.A. Arumuga Nadar Road, Sivakasi, Town/Village - Sivakasi
District-VIRUDHUNAGAR, State-Tamil Nadu, Pincode - 626189

L2008 % ST LE-1 T TRY ST & E/HQ/TN/20/1185(E42714) & TFdI-iesRur Tgaf H|
Manufacturing of Fire Works at Survey No(s).:304/2A,2B,3,4,5, 305/2,3,4,5,6,7,8,10A,10B,10C, 11, 306/7,8A,8B,9,10,11A,11B & 11C, Kundairuppu village, Dist.
VIRUDHUNAGAR, Tamil Nadu -Licence No.: E/HQ/TN/20/1185(E42714) granted in Form LE-1 of Explosives Rules, 2008 - Renewal regarding

Heled | Sir,
Mﬁﬂ@@%{%ﬂﬁwmqﬁﬁw 77787 f&AT® 31/01/2023 BT T Tgur 3 | fawpless o, 2008 & 3faFid U=ed LE-1 H SR ST 37 31/3/2028 T AdHIPd R 39 U & 1Y
il

Reference to your letter No.: 77787 dated: 31/01/2023, the subject licence duly renewed upto 31/3/2028 and issued in Form LE-1 of Explosives Rules, 2008 is forwarded herewith.
SR 3 ST TelebRuT ¥ pua AT aEaTdol fie 31/03/ 2028 & UES 5 HTATerd 1 99l S,
For further renewal of licence, please submit the following documents so as to reach this office on or before 31/3/2028.
« T 3R3-1 # faftiaa quf vd sxnaia e |
Application in Form RE-1 duly filled in and signed.
« TP Y U 99 & SR Yoob! 1, fAhies W, 2008 & T8d SATaTSH SHae- Ued IR IUas 3-4TaH AT & A I TEa Yo iiargT ST far S 8|
Licence fees renewable for one to five years, to be submitted online through e-payment facility available on online application portal under the Explosives Rules, 2008.
« AT i & WY T SR
Original licence with approved plan.
o U39 ey B fawmiess Aem, 2008 & A 112 &1 ot W Tgur |
In this connection, please also refer to Rule 112 of Explosives Rules, 2008. ¥ \’rﬁﬂﬁ EIRiGIE:a AR faepies! &1 Rere [CEIGLERLY TG B IATE o B

You are advised to maintain accounts of explosives as per conditions of licence.

fowg . Survey No(s).304/2A,2B.3,4,5, 305/2,3,4,5,6,7,8,10A,10B,10C,11, 306/7,8A,8B,9,10,11A,11B & 11C, UTH Kundairuppu village, e VIRUDHUNAGAR, ISg Tamil Nadu i
sffarrat & fafmfor of &

Subject:

yady | Your's faithfully

(tﬁmm\‘rmn | Mohanlal Jana)
I fawpies faas | Dy. Controller of Explosives
Q’ch SRR A2 fowples faae | For Dy. Chief Controller of Explosives
Ryarprll | Sivakasi
yfafed ofta | Copy Forwarded to:
1. foren qﬁﬂ@:@ (District Magistrate), VIRUDHUNAGAR (Tamil Nadu)- ST & m (for information.)

Q"ﬁ U™ fowples fdae | For The Dy. Chief Controller of Explosives,

Ryar®RY | Sivakasi

(31 THBRY I adeq B fRufd, b 3fe & foU GHRY AERITSE hitp:/peso.gov.in &)

(For more information regarding status,fees and other details please visit our website http://peso.gov.in)

Note :- This is system generated document does not require physical signature. Applicant may take printout for their
records.



ST 7oy Ta. 's‘.]'[ &ENCE FORM LE-1
(rwpies fam, 2008 Bt 3T 4 F UFT 1 & 3E 1(F) T (B) W)

(See article 1(a) to (g) of Part 1 of Schedule IV of Explosives Rules, 2008)

() Teb T H 500 foheiomm & it sfarwraroh a1 sRee a1 g1 & fafmfor & forg s

Licence to manufacture : (c) fireworks and/or gunpowder exceeding 500 kilogrammes at any one time.

STFGT . (Licence No.) : E/HQ/TN/20/1185(E42714)
MY WY FYT (Annual Fee Rs): 18950/-

—_

. Licence is hereby granted to

M/s. ASOK SPARKLERS FACTORY (3{f¥4If / Occupier : G.A. Vignesh), 468, PK.S.A. Arumuga Nadar Road, Sivakasi, s
Town/Village - Sivakasi, District-VIRUDHUNAGAR, State-Tamil Nadu, Pincode - 626189 W

(J\.P*
B ST e B ATl |
2. aasﬂﬁwﬁaﬁu@% | Status of licensee : Partnership Firm
3. e o
: & fore . Manufacture of -
%,I . . " Fire Works - & fafaaT0r & femy
Licence is valid only for
the following purpose.
4. 3 fawwpies! & fufafad fae, TR SiR AET & forg fafmra 31
Licence is valid for the following kinds and quantity of explosives: -- (P) (a)
EQ T R R il 3R gHmT Eeasii A 50 U wHa o
Sr. No. Name and Description Class & Division Sub-division Quantity at any one time
1. Fire Works 7.2 1&2 2302.5 Kg.
5. fgferfad et et ¥ e Ui @ gy gl 31 XA ®. (Drawing No.) E/HQ/TN/20/1185(E42714)

The licensed premises shall conform to the following drawing(s): . I (Dated) 10/12/2009

6. G-Fﬁﬁ R fAgferfed ud R R %"I The licensed premises are situated at following address:
Survey No(s). 304/2A,2B,3,4,5, 305/2,3,4,5,6,7,8,10A,10B,10C,11, 306/7,8A,8B,9,10,11A,11B & 11C , UTH (Town/Village) : Kundairuppu village, gﬁr& YTAT (Police
Station) : Vembakottai

et (District) VIRUDHUNAGAR 1Y (State) Tamil Nadu TP S (Pincode) 626131
GRUTY (Phone) 9443375328 3. U (B-Mail) BT (Fax)

7. 3t Ui # Fafeiaa gy safdy € 6 Chemical Mixing/Filling Shed, 7 Fuse Cutting/Making/Wrapping/Dipping-Curing Shed, 30 Manufacturing and
The licensed premises consist of following : Finishing Shed, 8 Drying Platform, 1 Transit Shed for Fuse, 2 Transit Shed for Fireworks, 3 Pellet Making/ Shell
facilities. Loading/ Tube Loadiing shed, 1 Pellet Drying shed, 1 Pellet Transit shed, with connected facilities.

8. I THY — 0T R GUIIRNTAG faeples sififan, 1884 SR 3 3refH farferd fawwiess Fam, 2004 F Suaien, =df 3R sifafved wraf ok FRufaRad Suaet &
3¢ 76 §U e I ol 2|

The licence is granted subject to the provision of Explosives Act 1884 as amended from time to time and the Explosives Rules, 2008 framed there under and the conditions,
additional conditions and the following Annexures.

1. I 9. 5 T g S YT (R, afamior daed oiR o= fyavor g fRfa #vd guy|
Drawings (showing site, constructional and other details) as stated in serial No. 5 above.

2. ST VTR SR BRI&Ra 9 SRt &1 2l 31 Srfafvad =d|
Conditions and Additional Conditions of this licence signed by the licensing authority.

3. ORI | Annexure

9. T8 ST ARG 31 | 2011 9 TARMRIIQMI This licence shall remain valid till 31st day of March 2011.

Tg ST, i a1 39 srefie farfard Frawl a1 oy v & Ui 4 & Ui FfdE Te set 11 3 31efiF qur Suafiia 39 st &1 =rdf &1 Sifehau a1 afe
SR URIER TS a1 I T Juatey B i fdavur & Sy 781 Ui oM R Fdfad an ufavigd &t o et 8, S8t a8 ang gl

This licence is liable to be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set forth under set Set II,
wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are not found conforming to the description shown in the plans and Annexure attached
hereto.

Sd/-

IR | The Date - 10/12/2009 g frpics T | Chief Controller of Explosives

Amendments :

¢ Change in Authorized Signatory/Occupier/Partners/Directors dated : 18/03/2013
e Amendment of Quantity of Explosives dated : 23/06/2014

¢ Amendment in Drawings/Facilities/Premises dated : 23/06/2014

¢ Change in Authorized Signatory/Occupier/Partners/Directors dated : 29/04/2019
¢ Change in Authorized Signatory/Occupier/Partners/Directors dated : 16/09/2021
Transfers :

e Change in Licensee Name/Address/Status dated : 06/01/2023

T NHRUT & YFiH & forg RIF
Space for Endorsement of Renewal
TAIHR B ARG AT B AR SR TP & TXAER 3R T
Date of Renewal Date of Expiry Signature of licensing authority and stamp
16/02/2023 31/03/2028 SU T [a¥plc A, RarhT

Dy. Chief Controller of Explosives, Sivakasi

BT Adra-) : fapies! &1 Ted <1 A Ta™ a1 ST g uanT fafy & srefis ik gife® sro=ay ghm

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law.




Note :- This is system generated document does not |1q5re physical signature. Applicant may take printout for
their records.
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@_?1@411)

T3 faaples e T Ued =T Ta § 1 (36 1) 3R () & W%ﬁﬁwﬁ%ﬁq SIS . E/HQ/TN/20/1185(E42714) Y 71

|
The Following are the conditions of licence number E/HQ/TN/20/1185(E42714) to manufacture fireworks in Form LE-1 [articles 1(b) and (c)] granted by the
Chief Controller or Controller of Explosives.

1. IR & wft et o1 fafmfor st 7 & srdie fafdwr @ 3 & SruR Se, Ter a1 Sadie I 97 Iofgd o | fasar s ok 3% g fawhles
fTA® RT SrHIfd IUgad UHR & Ha- a1 T JRI&d ©U 9 §1s T 3iRg et & @1 smem|
All explosives on the premises shall be manufactured and kept in a building substantially constructed of brick, stone or concrete as per specification no 3 under
Schedule-VII or in a securely constructed fireproof safe or of a type and design approved by the Chief Controller of Explosives

2. faepies! & Ugad U@ Ha 3R 3eTT o7 i) 4T R ISP Ao 9T fibfe 5 veR wfafa a1 srafa ar smafkd fbe e 39 yeR A T 81
% I8 fawhice & Tudh o Sy T Hiadt yiT, et 3R BT & guramen Tia ©U ¥ firs ¥ gad 3R 30T W 31 S|
The interior of every building and receptacle used for explosives and the shelves and fittings therein shall be so constructed or so lined and covered as to prevent
the exposure of any iron or steel, or the detaching of any grit, iron steel or similar substance, in such manner as to come into contact with the explosive. Such
interior, shelves and fittings shall, so far as reasonably practicable, be kept free from grit and otherwise clean.

3. MG T ST T, RO} R Yeds ¥l TR 3 Wl Spat Q8 RAepIep T 36 ¥ o b FoTe Rl ST o fobeft ofear et 35 R e e e |
The building or receptacle in which explosive is kept shall be used only for the keeping of such explosive and for no other purpose whatsoever.

4.;@313@1111{% ST B ¥ Sl a1 3% 59 UHR gy faar Se R foh U famiess a1 Ue g¥R & WUS o HIRUT S A1 fawmie ¥ g9 o

I

Fireworks shall be kept in separate receptacles or shall be so separated as to prevent explosion or fire communicating from one to the other.

0.5 foramm @ aifde arn & 9aft ol St 2 & orguR U 3R femgiferd for Smaa|
All explosives exceeding 0.5 kilogramme. in amount shall be packed and marked in accordance with the Schedule II.

6. SHTfr=TaTStT, b, TUR 00, YR& TS, Y& TR TS T1 pagisal & fAfmior & g Yuee! ol Uh gk F 3(enT gy USR] & T SIS 3R 31
3TT § B RO 4 TT 6 H TUTSIRIRIT TRIGT T8 UR ST a1 ST |
The ingredients for the manufacture of fireworks, serpents, paper caps, safety fuse/micro coard fuse or sparklers shall be kept in separate stores distinct from
each other and separated by safe distances as mentioned in the table 4 or 6 of Schedule VIIIL.

. T8 1 SXT o 3SR 7 AT, IRe e, Iaept, O TR & R faewpiess! 3 fafmfor & wrgaar 78t iy s ofk 7 81 3 el wwg o/ uReR
3 T ST e i, TR A1 A & SR 8 R S|
No iron or steel implements or stone implements, such as mortars, pestles, grinders (chukkis) shall be used in the manufacture of explosives or shall be kept at
any time in the licensed premises.. Only copper, gun metal or wooden tools are permissible.

8. Tt fawpiees fafamior & usa 3ifena HUSRUI & SR ®IH ¥ ge fou o &Rk fafmfor & wim W ot faehies & T &t o et gl |

All explosives, as and when they are manufactured, shall be removed, without delay to the licensed place of storage and no explosive shall be allowed to

accumulate in the place of manufacture.

9. %ad gd 3¢ 3R GF 3Rd B & Teg gt fafmfor forar Smevm ofik 39 R WR a1 39 Ury gt SHfarareh 31 faf~mtor fasam o g1 § UehT=1 St S Tet
BT IR 39 W 1 IS a1 3R F THY Snfazrare IoTs eRrTE, fafafor wR any 7€t gnft afe 3fa yemr 3R / a1 ya T8 ARy, webrer 3R fbfen ot
AR I TS § 3R R P UGG B E R |
Manufacture shall only be carried on between sunrise and sunset and no lights shall be allowed in or near the place where fireworks are manufactured provided
that nothing in this rule shall apply to handling/manufacture of fireworks during dark hours if proper illumination with flame and/or dust proof motors, light and
fittings is provided in the area and the place is guarded

10. {3t da, U, fearaens, U, 3= U § Saa-=iia a1 fahleds Uehfa @1 sryar Tt bt axg o1 forasy 31T o bt 81 41 fahie g1 bl § Syal
mmmﬁmﬁﬁs@mmm%ﬁwmaﬁﬂwm|mﬁ$ YHU 1 SR 61 81l |
No oils, paints, matches, lights, any article of a highly inflammable or explosive nature or liable to cause fire or explosion or any acids or similar substances shall
be brought or kept in the licensed premises. No smoking shall be allowed inside the factory.

11. 3rTfeers Tt fafAfifa fawmies! ok g1y & & Wt faehies! & SR o7 SifeRT 3R AT TRFT 3R § 2 3R 3R 3 4 F T2 3R fFwpies fam,
2008 F i WA SRt Y HeR T8t SR 3ifircia, VY St sERT ST U AT T S IR weffd & |
The licensee shall keep records and accounts of all explosives manufactured and of all stocks in hand in forms RE-2and RE-4 and exhibit the stock books and
records to the officers authorized under rule 128 of the Explosives Rules, 2008, whenever such officer may call upon him to do so

12. HREM URIR T S & RS Rramardl @ e $1E ey 7 e |
No activity other than those specified in licence shall be carried out in the factory premises.

13. SRR R IS FHART ATUIAHTA & GRI URIR F R BT SIaTett Uiham & Sad g |
The licensee and the employee shall be conversant with procedure to be taken during the emergency within the premises.

14. forgdt Fdteror o @ﬁaﬁ@r@aﬁaﬁmﬂgﬁgmmﬁmWWﬁwmgamaﬁamﬁﬁwg%ﬂﬁ@amﬁ%%u%&@ﬁm
aﬁ?gﬁﬁﬂﬁ%@@%ﬁamﬁ?&ﬂwsﬁmﬁmwwﬁw%mw% I RIBRT Bl TAS JaeT ST HaTS ST |
Free access to the licensed premises shall be given at all reasonable times to any inspecting or sampling officer and every facility shall be afforded to the officer
for ascertaining that the provisions of the Act and the Rules and the safety conditions are duly observed.

15. & SO WRISGRY a1 faehless e SrgfauRe & fifad & sl ueRr a1 o=i=d ar iR a1 Wit & &8 IRed a1 &1g ufkasd= ar
ofaeE FA & forg a1 Tt Rl &1 forat-ad a2 & g, o 30 wiert &t v § srdfierd S wefRia o) adt § ok uieR a sfaadl ot
R W T R F T18R GR&T & AT 3M1a%9 & 8, Yfad a1 § O SRieRe 3 Ry &l fHfed &3 sk U8 mitert srT afafdy eafa &
iR SuTer T RUié 2 |

If the licensing authority or a Controller of Explosives informs in writing, the holder of the licence to execute any repairs or to make any additions or alterations
to the licensed premises or machinery, tools or apparatus or carry out recommendations, which are in the opinion of such authority may pose unacceptable risk
and so necessary for the safety of either on-site or off-site of the premises or persons, the holder of the license shall execute the recommendations and report
compliance within the period specified by such authorlty

16. 312 7 fah e RT gHeT 3iR fawhled! @ g1, IaH wHt a1 91 &t KUl Mdean gfer R iR ST WRBRY 3iR SrRTo mivesRt R
Fratera & qRed & S |
Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the nearest police station and the licensing authority
and local office of the licensing authority

17. St SR o TRIRBRUT HaT Bl TR fords St fS/07 / 4RTS 3TR TeR0 Ha 3R YehH FAehH 81 8, 85 9 3ifie Tgi ghit |
The maximum number of process buildings excluding mixing/ filling, transit building and drying platform in a factory shall not exceed 85.

18. 919 d% T fawthiess e RT fafAfdy &0 3 ge 7 31 S fadt REm ¥ Sy YSRE &t gAdH &d 39! arfte fafafor emrar a5 1/5 geft |
Unless specifically exempted by the Chief Controller of Explosives, the minimum capacity for store house attached to any factory shall be 1/5th of its annual
manufacturing capacity.

19. SR SERT Sfa=IaTSiig) & faf~mior & forw 20 TRREGRO Yo & THiaer /g fawhled faae Rt UHIidd &0 | &8 U6 3¢ BREH ot e 31
ST |
Licensee shall appoint minimum one qualified foreman certified by the Controller of Explosives, for every 20 process buildings to supervise the manufacture of
fireworks.

20. UAH TR0 o, forad faepies! 3 fafmtor & fagga venfera a=ii= &1 Uz fasan Sirar B, Twa-a9d R uRRifid YRdg A fafdwr @ 2309
ﬁaf%ﬁa%agﬂnwmwﬁmuﬁﬁﬁmaﬁ?wﬁawmmwam

wn

~




Every process building where electrically operated machinery is used in anufacture of explosives shall have attached thereto one or more efficient lighting
conductors designed and erected in accordance with the specification laid down in Indian Standard Specification N0.2309 as amended from time to time

21. U0 URRR T 1 3% U wigt fAfFmin, 3678 eRTS, HSRUT 3R IUTIT SidT € HaTsd Wi, UoR I 3Adel-db A1fas a1 SUHRON BT 7 el gt |
No electronic appliances or instruments like mobile phones, pagers shall be allowed in or near the premises where explosives are manufactured handled, stored
and used

22.%@1?@%&:%@,@ 18 TS § HH 1Y BT 8 T S I FUfY & g a1 IRies =0 I fAwred 7, 7 o FHafora fvan smemm ok 7 € waw &=
ST |

No person under 18 years of age and no person who is in a state of intoxication or of unsound mind or physically handicapped shall be employed in or allowed to
enter the factory.

23. T3 TRIRRUT Yo & ERaTo! ST THH 81 81 dl 4o I U A &1 Hiex &1 gl R SR I oW g arat eraril 9 0.5 MWex 9t 3R eraril &t Sarg
TP 23 JH. BT HHT! 3R 3¢ P TP T GIR ST 1 IrR1T |
The doors of any process building shall not face each other. If doors of adjoining sheds face each other, a screen wall of 23 cm cement and brick should be
provided at a distance of 1 to 2 M from the building and 0.5 m wider than the door opening on both sides and up to the height of the doors.

24, FREM H T JHF W Ul faupiess o siftiemad A, fome sl s ke & fafufor & uftardi= ok vieia fowwles i g, v wa € 1 o
S 4 H YIS fediRad AT 4 3ifees et gIvit
The maximum quantity of explosives in the whole factory at any one time, including those in process of manufacture as well as those stored on the licensed
premises, shall not exceed as mentioned in item 4 in from LE-1.

25. ThifeRdT / fOfelT wa & aRY iR STt vil & SiefiF A= 9. 3 & SuR Whie Slar gl |
The Mixing /filling building shall be surrounded by a blast wall as per specification no 3 under Schedule-VII.

26. fafmfor 4=, fygion, U=, TR0 Yo 3R YH WewH Sy Vil B RO7 6 & SFUR fet IRRSG0 Yaq | GFT 3R 3T oi<IRe e g3, a1
e GR&M g BT ST Bl |
Manufacturing building , mixing, filling , transit building and drying platform shall observe inner safety distance to and from any process building and an outer
safety distance from the fence as per table 6 of Schedule VIII

27.%%3?1%,%%, URUY, TREAT YA 3R YehH Wew H faxhies! @ Ha A6 SR fed / sfaqdl &1 Sead Sy VI &1 IR 6 &
SFTAR N |

The total quantity of explosives and person/persons in any manufacturing building, mixing, filling, transit building and drying platform shall be as per table 6 of
Schedule VIIL...
28. T URIR & IR 3R F AR a1 T Toigd 3R W1 a1t HH W HH & Hiex SHaTs B HicaR dR arel 918 J for1 g1 o 3 ot vin Y
Iroft 6 B guifafAfdy QRen o W eronfiied cafeadl & Uar Bl AT o1 T |
The licensed premises shall be surrounded by a wall or barbed wire fencing at least 2 meters high of such strength and construction as to prevent entry of
unauthorised persons at safe distance as mentioned in the table 6 of schedule VIII
29. YA Ui fafmior et & forw (4R / Yo7/ TeRor Yo &) SISHR) T Yoh WehTH Bt oqae] & g |
One drying platform shall be provided for every five manufacturing sheds (excluding filling/mixing/transit building.)
30.@%@0‘?\?{?&rrl%m;gﬁﬁwé"rwwﬁaﬁwmﬁﬁwwq&wwmﬁmﬁﬁﬂ%ﬁwmwg@%%%m ¥y ar
qEpICH o T o |

Black powder and fireworks shall not be kept in the same receptacle and shall be so separated as to prevent explosion or fire communicating from one to the
other.

31. SfferraTsit & fafmior & sefiRe 1w 81 foban S |
No chlorate shall be used in the manufacture of fireworks.

32. Tl et B foaw & 3d B PRWM o B8 Gt Sfawraroll, Toee, Ysb a7 3T BT S 8 S S |
No loose fireworks composition, dry or wet, shall be allowed to be kept in the factory at the close of any single working day. All such compositions that remain
at the close of the day shall be destroyed..

33. anfa=rareh &1 fafmfor uer d@fa o o faran ST SR Hae & it SRaTS! STeR Bt RE YT | IR 39 U &1 13 a1d [Iggd Safera a=i= 3
TETId & frepTed! & fafaon iR Srgom TR RY R srgHifed fafafor &1 Tt ufthar ok ==t 1 arp el enfli
The fireworks shall be manufactured in single storied building and all doors of the building shall open outwards. Provided that nothing in this condition shall
apply to manufacture of explosives with aid of electrically operated machinery and such process of manufacture and machinery approved by Licensing
Authority.

34, YA YERHRUT Ha | Ja-1 YA H axarel SUfard gl fora Sr=a WiieR) oaRT srgHifad fpu g |
Every process building shall have required number of doors as approved by Licensing Authority

35.@;111&‘1@@6%%%@%%1%{, Yo, FITSlA A1 YSRTE, i Tg@ 3R IR Tt & dia gRem gt &1 sy @1 ST
&de |

The safety distance is required to be kept clear between any licensed factory building, magazine or store house, public road and protected works as per Table-6 of
Schedule VIII

36. fafafo &t aiie, Tew Ianfed uerd & dad / a1gt Yare TR IR 31 Gl & SERT Tgores e 0 H sifdrd ot st |

The date of manufacture shall be marked in conspicuous indelible character, by means of stamping or printing on the label/outer package of the sound producing
cracker.

37. FafRed TR ¥ oiftie TR Uar Hr-aret il uerdl &1 fafmior a1 fasy -
o foupled wa F IR Mex Bt gl R 125 SIall (T 371) AT 145 Shat (I N wfafdreg grm
o AL (Iga Y UeTd), I ATel U U TSR & fory gl UF U W1y Tgad T T Ueal ot TWReAT § 981 IwRiad AT &b uid ue ot off 10
(T) Siell I HH Topar SIa |

The manufacture or sale of fire-crackers generating noise level exceeding
a. 125 dB(AI) or 145 dB(C)pk at 4 meters distance from the point of bursting shall be prohibited
b. For individual fire-cracker constituting the series (joined fire-crackers), the above mentioned limit be reduced by 5 logl0 (N) dB, where N = number of
crackers joined together

T faepies Fdas
For Chief Controller of Explosives
\
Note :- This is system generated document does not require physical signature. Applicant may take printout for
their records.



Addition!'l gonditions

The Following are the additional conditions of licence number E/HQ/TN/20/1185(E42714) to
manufacture fireworks in Form LE-1 [Articles no. 1(b) and (c) schedule IV Part 1 of Explosives Rules,
2008] granted by the Chief Controller or Controller of Explosives.

1. All licensed premises shall be provided with smooth pathway inter connecting mixing, filling, manufacturing sheds, drying
platforms, transit sheds and burning pits to facilitate for safe and smooth movement of chemicals, intermediates, semi-
finished and finished fireworks in light weight trolley, having rubber lined wheels and for the passage of workers.

2. All licensees shall make Safety Management Plan of their factory including names of all Foremen appointed and delegation
of supervision and submit the same to the inspecting authority.

3. All licensees shall submit the detailed list of fireworks items manufactured by them indicating names of chemicals and exact
compositions and Chief Controller of Explosive,Nagpur€s approval undertaken for manufacturing in their fireworks factory
to the inspecting office as well as the Licensing Authority.

4. The occupier of the fireworks manufacturing factory will ensure that dangerous practices like exceeding man limits in mixing
and manufacturing/finishing sheds, filling sheds, drying platforms or Packing sheds and excess storages of semi finished
items as well as pellets, usage of the area in between the sheds for manufacturing/storage of fireworks or semi finished items
or drying of fireworks items are not resorted to at any time.

5. The occupier of the fireworks manufacturing factory shall ensure that all the employees of the fireworks manufacturing
factory shall be conversant with the procedure to be observed during the emergency within the premises.

6. All licensees shall provide :

a. Cotton clothes without pockets for the workers who are engaged in the manufacturing of fireworks.

b. Static discharge plates with efficient earthing points at all entrances of mixing/filling and pellet making rooms and all
workers shall be made aware of their use before entering into the shed.

c. Anti- static flooring for the rooms where mixing/filling or pellet making are carried out.

d. Light weight trolleys with rubber lined wheels for movement of chemicals semi finished as well as finished fireworks
within the factory or upto the storage magazines.

7. The occupier of the fireworks manufacturing factory shall ensure that the fence provided at outer safety distance of the
manufacturing factory shall be fully secured and strengthened by providing industrial type chain link fencing or compound
wall so as to prevent entry of unauthorized persons into the licensed factory area under any circumstances.

For Chief Controller of Explosives

Note :- This is system generated document does not require physical
signature. Applicant may take printout for their records.



Particulars of Facilities attacted with factory

Annexure

covered under Licence No. : E/HQ/TN/20/1185(E42714)

Quantit Man Total
No Shed Name Shed No.of BreadthlLength “per Y [Limi  Total Man
Room/Marking|Sheds| (Mtrs.) [(Mtrs.) Shed(Kgs.)| S[;leerd lCapaCIty(Kgs.)lLimi ¢
1 Chemical Mixing/Filling Shed 7,8,9,10,34,35| 6 3 4 5 2 30 12
Fuse
2 |Cutting/Making/Wrapping/Dipping- 11,14,15,27, 7 3 4 2.5 2 17.5 14
. 28,70,71,72
Curing Shed
17,18,19,20,21,
. S 26,36, 38 to
3 | Manufacturing and Finishing Shed 47,57 to 60, 30 3 4 25 4 750 120
61 to 64, 68,69
. 13,16,25,48,
4 Drying Platform 49.50.65.66 8 3 4 25 200 0
5 Transit Shed for Fuse 29 1 3 3 200 200 0
6 Transit Shed for Fireworks 12,64 2 3 3 500 1000 0
7 Pellet Making/ Shell Loading/ Tube 52.53.55 3 3 4 5 ) 15 6
Loadiing shed
8 Pellet Drying shed 54 1 3 4 40 40 0
9 Pellet Transit shed 56 1 2 2 50 50 0
Total Capacity : 2302.5 Kgs.
Total Man Limit : 152

The Date : 06/01/2023

For Chief Controller of Explosives

Note :- This is system generated document does not require physical
signature. Applicant may take printout for their records.



YRd PR | Government of India
IO 3R FENT HAT | Ministry of Commerce & Industry
ﬁ@ﬁm’qamﬁwﬁw YR&MT TS (ﬂ@) | Petroleum & Explosives Safety Organisation (PESO)
. fawples faum | Formerly- Department of Explosives
. 3R, . . HTae, 3. 19, s, ST & U, ﬁﬁmr%ﬁu@m FRDC Complex, Near ESI Hospital, Sivakasi West
ﬁﬁﬂmw aﬁ?ﬂﬁiﬁﬁw | Dist.Virudhunagar (TN) Sivakasi 626124
I (Phone):- 254253 | e (Fax):- 255233
§ T Email: dyccesivakasi@explosives.gov.in
AT (No.): E/HQ/TN/21/1591(E42719) &I (Date): 27/01/2023
'\QHT ﬁ | To,
M/s. ASOK SPARKLERS FACTORY,

468, PKSA Arumuga Nadar Road,, Town/Village - Sivakasi
District-VIRUDHUNAGAR, State-Tamil Nadu, Pincode - 626189

fawg - Survey No(s).304/2A,2B,3,4,5, 305/2,3,4,5,6,7,8,10A,10B,10C,11, 306/7,8A,8B,9,10,11A,11B & 11C, UTH Kundairuppu village, I VIRUDHUNAGAR, 3159 Tamil Nadu &
STISTol 3 Ao MiaT & st 8q ool 3q e Ieeh FIam, 2008 3 Sfid LE-3 T ST SATRI § E/HQ/TN/21/1591 (E42719) 3 Fd-tapor gaal 7|

Possession for Sale of of Fireworks from magazine/store house situated at Survey No(s).:304/2A,2B,3,4,5, 305/2,3,4,5,6,7,8,10A,10B,10C, 11, 306/7,8A,8B,9,10,11A,11B & 11C,

Kundairuppu village, Dist. VIRUDHUNAGAR, Tamil Nadu -Licence No.: E/HQ/TN/21/1591(E42719) granted in Form LE-3 of Explosives Rules, 2008 - Renewal regarding

TRIGH | Sir,
WBU%H@WWUH@@T 75804 &A1 10/01/2023 1 T TR X | fawwpieds AW, 2008 & SiaFfd TET LE-3 & IR SRfT famies 31/3/2028 T Tdlipd &% 39 0 & WY

Reference to your letter No.: 75804 dated: 10/01/2023, the subject licence duly renewed upto 31/3/2028 and issued in Form LE-3 of Explosives Rules, 2008 is forwarded herewith.

SR 3 ST TelebRuT ¥ pua AT aEaTdol fie 31/03/ 2028 & UES 5 HTATerd 1 99l S,
For further renewal of licence, please submit the following documents so as to reach this office on or before 31/3/2028.
« U 3Rs-1 H fafad uof vd geamaia s

Application in Form RE-1 duly filled in and signed.

T 3 Uf Y & S Yoob! BT, A Ied 1M, 2008 F T8d SATATSH e Ued IR IUas 34T AT & A I T894 Yo iiarg o1 far S 8|

Licence fees renewable for one to five years, to be submitted online through e-payment facility available on online application portal under the Explosives Rules, 2008.

o AT W@H & 91y qd

Original licence with approved plan.

FUT 39 Ay & fawwmiess fom, 2008 & g 112 &1 it W Tgur |

In this connection, please also refer to Rule 112 of Explosives Rules, 2008.

« fapies! & FU 'Y ARS-11 T IR (§37<) Syfdedl & f3ar 9 ok 38 ) us ufd 50 srafay o1 doft S (snfawmarsh Mg & foe a8t |
Indent for purchase of explosives shall be placed in RE-11 with the supplier and copy of the same shall be sent to this office.(Not appllcable for fireworks store house)

« HUT fApies! Bt IRie vl &R faardt & ofd & omRE-7 & vRgd 3 Y | faarolt s wrafaa & wrafa & s fammet & 10 aRiE @ ugd uge o TR (snfamrarsht
MeH & ]%‘I'Q F’I'Fl:ﬁﬁ) | Please submit quarterly returns of explosives in RE-7 at the end of every quarter so as to reach this office by 10th of the succeeding quarter.(Not applicable for
fireworks store house)

Subject:

UGS | Your's faithfully

(m SITHT | Mohanlal Jana)
I fawpies fdas | Dy. Controller of Explosives
Qﬁ U™ fowples faae | For Dy. Chief Controller of Explosives
Ryarprll | Sivakasi
gfaferd ofta | Copy Forwarded to:
1. fore ARREE (District Magistrate), VIRUDHUNAGAR (Tamil Nadu)- G2HT & feTT (for information.)

qfd U™ fpies s | For The Dy. Chief Controller of Explosives,

ARy | Sivakasi

(&rﬁﬁ BRI SR e Bi @‘Iﬁ[, Reh 3fe & fo gt demse http://peso.gov.in éﬁ.)

(For more information regarding status,fees and other details please visit our website http://peso.gov.in)

Note :- This is system generated document does not require physical signature. Applicant may take printout for their
records.



ST 7oy Ta. éa JCENCE FORM LE-3
(repies o, 2008 Bt 3T 4 F U 1 & 3=E 3(F) ¥ (¥) W)

(See article 3(a) to (d) of Part 1 of Schedule IV of Explosives Rules, 2008)

@) faswa & e et 1,2,3.4,5 a7 % faewiess iy an faeft Bl § 7 6 & fawmies Tam & fo srafta

Licence to possess : (b) for sale of explosives of Class 1,2,3,4, 5,6 or 7 in a magazine.

SFS 9. (Licence No.) : E/HQ/TN/21/1591(E42719)
MY WY FYT (Annual Fee Rs): 19000/-

—_

. Licence is hereby granted to

M/s. ASOK SPARKLERS FACTORY (3{f¥4f / Occupier : G.A Vignesh), 468, PKSA Arumuga Nadar Road,, Town/Village -

Sivakasi, District-VIRUDHUNAGAR, State-Tamil Nadu, Pincode - 626189 W
o«
BT S e B S 3
2. aasﬂﬁwﬁaﬁu@% | Status of licensee : Partnership Firm
3. SR FrafeTee waiei & forg faftrr=a
gl ,
: for sale of Fire Works, - & fasd &
Licence is valid only for the following bossess forsaie of Fire Torks fera
purpose.

4. 3r7efta faepiest & Fafifed e, wer ofk amn & fo faftmm=r 81

Licence is valid for the following kinds and quantity of explosives: -- (P) (a)

% 7 3R faaRor i SR gumT JU-UURT A {5l te gwa |
Sr. No. Name and Description Class & Division Sub-division Quantity at any one time
1. Fire Works 7,2 1&2 40000 Kg.
@) [P ve s T A WIS 9H a1 [ITpled Bt A [3wE 3(@) 3R (M) & 31+ Saafe & fag) _ 3 times
(b) Quantity of explosives to be purchased in a calendar month[applicable for licence under article 3(b) and (c)] : " as above.
5. ffafad Warfes (e s uikeR &t gfd gt 31 _ XA %. (Drawing No.) E/HQ/TN/21/1591(E42719)
The licensed premises shall conform to the following drawing(s): . " e (Dated) 10/12/2009

6. 3@3‘1@ iR Faffed ud W fRa %I The licensed premises are situated at following address:
S No(s). 304/2A,2B,3,4,5, 305/2,3,4,5,6,7,8,10A,10B,10C ,9,10,11A,11B & 11C , Town/Vill : Kundai ill
urvey Nots) SR Ui BT kil b Sicottay (0" Village) : Kundairuppu village

ST (District) VIRUDHUNAGAR I (State) Tamil Nadu fOF®IS (Pincode) 626131
GRYTY (Phone) 9443375328 g U (B-Mail) TR (Fax)
7. SR ufveR & Fafafed gfaen safds &
The licensed premises consist of following facilities.
8. SR THY — T IR gUTENTAd faepleds Sififam, 1884 3R 3710 3ref farfd faewmiess Faw, 2004 % o, =t ok sifafvad wdf oik FAufafad Suase) &
31ef 8 §U T B S 8|

The licence is granted subject to the provision of Explosives Act 1884 as amended from time to time and the Explosives Rules, 2008 framed there under and the conditions,
additional conditions and the following Annexures.

1. SUE W 9. 5 T 9UT BT X (I, Tfamfor Teeh 3R 3 fyarur afdfa axd guy|
Drawings (showing site, constructional and other details) as stated in serial No. 5 above.
2. SR TSR R BT, &R S SR b 2t 3R srfafefa =
Conditions and Additional Conditions of this licence signed by the licensing authority.
3. @W DE-2 | Distance Form DE-2.
9. 78 ST ARG 31 A 2011 9 fARARI QI This licence shall remain valid till 31st day of March 2011.
Tg T, i a1 3ud erefi farfd e ot SrayE v & UrT 4 & uia FAfdy Ye-vi & srefia qur Suafdld 59 sraft &1 <rdf o1 siffisrro = ar afe
SR URER TS 1 IO G Juaiy H aRid faavor & oy et ure oM W fAcifad a1 ufadied &1 ot G 8, STet a8 ang e
This licence is liable to be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set forth under Set VIII,

wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are not found conforming to the description shown in the plans and Annexure attached
hereto.

Fireworks storage room and a packing shed.

Sd/-

TRIG | The Date - 10/12/2009 qs1 fawpies oz | Chief Controller of Explosives

Amendments :

¢ Change in Authorized Signatory/Occupier/Partners/Directors dated : 18/03/2013

¢ Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 23/06/2014
¢ Amendment in Drawings/Facilities/Premises dated : 23/06/2014

¢ Change in Authorized Signatory/Occupier/Partners/Directors dated : 30/04/2019

¢ Change in Authorized Signatory/Occupier/Partners/Directors dated : 16/09/2021
Transfers :

¢ Change in Licensee Name/Address/Status dated : 06/01/2023

AR & YFie & forg =iF
Space for Endorsement of Renewal
TdIH0 Bt ARG AT B} TR SR WD P TEATER 3R T
Date of Renewal Date of Expiry Signature of licensing authority and stamp
27/01/2023 31/03/2028 Dy. Chief Controller of Explosives, Sivakasi

BT Adra-] : fapies! &1 Ted <1 A ga™ a1 ST e uanT fafy & srefis ik gifes srovay ghm

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

Note :- This is system generated document does not require physical signature. Applicant may take printout for
their records.



ﬁgﬂ)

T A 7 1,2,3,4,5.6, aﬁ'\w%ﬁwﬁzﬁaﬁﬁaﬁmmﬁwﬁ%ﬁmmmé 3 [3®E 3 (@) | (M) ° g fawwies e a1 fawwies
e @RI UeM fory WA a1el SrRf% I, E/HQ/TN/21/1591(E42719) T e fAAfafad @ |
The following are the conditions of licence number E/HQ/TN/21/1591(E42719) to possess for sale or use, explosives of Class 1,2,3,4, 5, 6 and 7 in a magazine
in Form LE-3 (articles 3(b) to (c) ) granted by Chief controller of Explosives or Controller of Explosives.

1. ORER  fepl ot T faepleeh ot AT ST aive wreed 3 3ifer =l g1t |
The quantlty of explosives on the premises at any one time shall not exceed the licensable capacity.

2. faeples! & YERU & T UgaaR 819 aTell AToli= S 111 3R SR & Surey & fafAfdy TRem gt sHme <@ gl
The magazine used for storage of exploswes shall maintain safety distance specified in Schedule III and annexure to the licence.

3. TSI &1 W 39 I faewies! 3, o 39 g # fafAfdy B, T8 o1 & fre ofik U9 3@ oI 9 Taeg ST a1 SiIeiR a1 SUHhR0N & I oH & o
B o SiTem; ST s |
The magazine shall be used only for keeping all explosives specified in this licence and of receptacles for, or tools or implements for work connected with the
keeping of such explosives.

4. Uoll B G BT BT SR FaTpIes! 1 dias Ut U B3 &1 S Herei= & g1 fam S |
The opening of packages and the weighing and packing of explosives shall not be carried on in the magazine.

5. QAT 31w ol F faepies! o, o Frroli= & T o9 BT ST &t o Tebelt 7, BTl & qft 7@ S ofa I | Udd &Y, T uerd a1 ey
PIS Tead] fAUToTE B T b STl THT AT R SIS, TRER Jueh R fam o b fopt aore @ forepleas & @ arel o7 a1 814 arer
foepie feht srg auf & faehies a - Uga 9% : Iy
T2 (ﬂﬁ%?ﬁsm T3 @@a‘fﬁm%ﬁf\uﬁﬁmﬁw T 6 TYH THIT & Sfaifd 31 aTd JRefm Telid 3R aif 6 THRT 2 & 3fafa smaret fawpies
IR Tefid, &mﬁ? NET 1 ST 181 B, T ok & 1Y o1 ot mremrarcif fawTorep o1 i & T ST I & |
(‘s’)aﬁﬁmrm% 3T fahies IR 3ITRT @ Sa |
@) T 1 P a3 I TREG BT ST T ST |

Two or more description or explosives which may be permitted to be kept in the magazine shall be kept only if they are separated from each other by an
intervening partition of such substance or character, or by such intervening space, as will effectually prevent explosion or fire in the one communicating with the
other; Provided that—

(d) the various explosives of Class 2 (nitrate-mixture), Class 3 (nitro-compound), safety fuses belonging to Class 6 Division land detonating fuses belonging to
Class 6 Division 2 as do not contain any exposed iron or steel, may be kept with each other without any intervening partition or space ;

(e) Detonators belonging to Class 6 Division 3 shall be kept separately.

(f) Gun powder belonging to Class 1 shall be kept separately.

6.9 3 (1SS! W) & faxwied! HY, I A &t IR F v 98 fid 91 & grd Rar srgmm miert @ Ry oo & fei= & =8 wan
ST |
Explosives of Class 3 (nitro compound) shall not be kept in the magazine after the expiration of one year from the date of their manufacture except with the
special sanction of licensing authority.

%&ﬁ%%aaw&,Gﬂ%ﬁﬁﬂ’mﬁﬁ@@ﬁ@ﬂﬁ@ﬁﬁﬁ%qmﬁmﬂqﬁaﬁwww%wmﬁﬂ%ﬁm
|

(i) o8 Tt Tt ¢ € TS Bt Ul Rteron R fandt faemless e @ v ffaa o siftmme & fora S forad < 118 Tt & sfavfa smareht

3fafty gffa o 7 81 iR TY THUTTS & SRt oo Uy I/ SR AT Y S TR TR B |
(n)wﬁéﬁmﬂwmgmqu—s'aﬁéammmmm‘aﬁWww#@W%ﬁmaﬁ%%mﬁﬁ%w

Wﬁma&a%wﬁ%mﬁww%a‘r SRTTYRY 3o &1 o7 W T fawples & FMuer & fog T8 fAE=N &7 srure & i g1
e a1 fapices e SRl & |

Explosives of Class 3 (nitro compound) shall not be kept in the magazine after the expiration of one year from the date of their manufacture except with the

special sanction of the Controller of Explosives.

(i) When such sanction has been given, a written certificate showing the period covered by the sanction shall be obtained from the Controller of Explosives at

each inspection, and shall be kept by the licensee and produced on demand.

(i) When an explosive owing to its being no longer of standard purity or owing to signs of liquefaction or of exuded nitro-glycerin or liquid nitro-glycerin or

liquid nitrocompound is no longer fit for storage in the magazine or store house the licensee shall comply, at his own expense, with such directions as to its

disposal as the Chief Controller or Controller of Explosives may issue.

Aol & et ar IO @l S, Aewl ok T T #5131 R Afamtor s e a1 3% 39 YR Siaikd an siaafa far e fe
fRTpTee 1 et TR 1 ST & Y WS b1 o T | i) 1T B o 3, et 3R BT gurned e gad vd 91 [ S quT U fawpies,
S S § WARATS ¥ B YU 81 Iohd 8, 59 S1ad IR QU SRl STet s a5 #18 wat Aieg 7 38 « IR ol dlg a1 53u1d & ol 81 & faeeg
AT & Heiferd 5 2 1 98 WITT U ohell 24 H STelieny el G Ford il 6 (et SR & W & fapleds 9 el S fapled a1 e |

The interior of the magazine and the benches, shelves and fittings therein shall be so constructed or so lined or covered as to prevent the exposure of any iron or
steel contact with the explosives. Such interior, benches, shelves and fittings shall so far as is reasonably practicable, be kept free from grit and shall otherwise be
clean; and in the case of any explosives liable to be dangerously affected by water, due precautions shall be taken to exclude water there from;

Provided that so much of this condition as relates to precautions against the exposure of any iron or steel shall not be obligatory in a building in which no
explosive other than explosive of the 1st Division 6th (Ammunmon) Class is kept.

9. gfe; ST TTaH BT TRIE0T faTpleds Fa=ew T § af SRyt T utern & foe fafgd Wiy o1 Jera Ham afe udieror sprmuresRt wifad gar g o
mauﬁqmﬁwﬁmummuﬁm$maﬁwﬁwﬁ@ﬁmwﬁmﬂw&Maﬁ;ﬁwﬁwwaﬁﬁqﬁmém

m@ﬁQa?m"reﬂ%mhmﬁwﬁq$wmw$mwﬂﬁuﬁmiﬁmuuﬁm

WG T8 3R b 3 S a1 31 afed araes ter & Helie @ Taeg § ot 08 It areret & adteror & for wi Ot et wiv § aifies =1t gnft < famedt
Teh dfSd dTeie &b U141 & ey &R Rufd A fafga 1 15 8 |

If the lighting conductor is tested by the Controller of Explosives, the licensee shall pay the fees prescribed for test. In the even of the test proving unsatisfactory,
the same fees shall be payable by the licensee for each subsequent test until the lighting conductor is passed by the testing officer as satisfactory:

Provided that the fees payable for a single test shall be charged for all tests made on a conductor during any one day :

~

e

Provided further that where two or more lighting conductors are attached to one and the same magazine, the fee for the testing of all such conductors shall not
exceed the fee prescrlbed in this condition for testmg a single lighting conductor.

10.3%%n 9 Yfed SRIHROT a¥al , IUGad Sl & TART SGRT quT TATRN AR AT ST 3yal T faeg] AreHl GRT 39 919d IR IusY farar smem

o  aifd, Rarrers srar da I a7 ugry, fOrad fawpie 8 ol 8 a1 ST & Tabl! g1, fobeg 391 21l o oy Ot W, fRufay

Wﬁmmﬁmmaﬁﬁ%ﬁ%m T A T f3WpIe 819 BT WART A& -
TR 9 X BT I8 YFT, S g 1 SEIT & S{Tao- Bl AN 8IaT §, U fhat Yo & Teiey F 1ed o= Ta1 gh o) e 18 faehiess el a1 T g |
Due provisions shall be made, by the use of suitable working clothes without pockets, suitable shoes and by searching or otherwise or by such means, for
preventing the introduction into danger area of the factory premises of fie, Lucifer matches or any substance or article likely to cause explosion or fire, but this
condition shall not prevent the introduction of an artificial light of such construction, position or character as not to cause any danger of fire or explosion:
Provided that so much of this condition as applies to the exclusion of iron or steel, shall not be obligatory in a building in which no explosive other than an
explosive of the 1st Division of the 6th (Ammunition) Class is kept.




11. ATFCURT TFT 3R 3.-3 3R 3R3.-4 T 3R .Z.-5, ST UK 57, n&%wmmwmmmmmﬁm 2008 & Y UMIHA
fopat oft W%wmsﬁwﬂwmﬁﬁmﬁaﬁmww IR SR TR B | wwﬁ%amﬁqgwmaiﬁ [
The licensee shall keep records and accounts of all explosives in Forms RE-3 and RE-4 or RE-5, as the case may be, and exhibit the stock books and records to
any of the officers authorised under the Explosives Rules, 2008 whenever such officer may call upon him to do so. The stock books in the prescribed proforma
shall be page numbered.

12. URERT B $1S gRad a1 daeiat SO MiYeRT & gatgaie o g1 &t Seft $fiR st T forht 2wt &1 srurem oy ot 59 ffe s
TR faffde &% |
No changes or alterations shall be carried out to the premises without prior approval of the licensing authority and the licensee shall comply with any condition
that may be specified by the licensing authority in this behalf.

13. st It Tt W st IRed o RS § 918, 3 St (@1 St BT | s I ) | 3 fondt pRuaw fandt fawmhies & HusRUr & fow
TSN SIUE 81 STl & o SFRTWIRY 39 §1d ST GaaT ST WISRT I ged & |
Magazine shall at all times be kept in state of good repair (or maintained in good condition). The licensee shall report to licensing authority forthwith, if the
magazme becomes unfit for storage of any explosives for any reason whatsoever.

T SR &7 el & w24 & 0.0 3 3 SraR Jwiie faavol oRgd S |
The licensee of the magazine shall submit quarterly return as per sub-rules (3) and (4) of rule 24 of these rules.

14. I GR&M G0 BT BIs SAHHU BT § A1 SUD! T SHIRTIA UEBRY BT ST h TelTg SR PRIGTe! P forg ged & s |
Any encroachment of the safety distance shall be immediately communicated to the licensing authority for necessary advice and action.

15. & IS fawplea a1y gaim sryar sruaiTh ST ST 8 ot I G ST WG &I, TelTg Uit dx- & forg, gia o smeet |
The licensing authority shall be immediately informed for advice if any explosive is found deteriorated or unserviceable.

16. fawples! & Udhel & 92 T USHR AT e fos &0 § H1 T Afed HUSR T MU wft Goseit &t gTad 3 offd a7 SR e ool ot fafmfor
fafRif¥at &1 uga & fore 37 oTa 4 Fiapx S ST b |
The explosive packages shall be stocked in such a way so as to allow movement of at least one person to check the condition of all packages stored and to read
the manufacture particulars of each package.
afed ATt 31 YA F e uferie guriva gHAad g SR fasedt ot gz 10 SNy ¥ oifdw i ghm |
The resistance of the lightning conductor to earth shall be as low as possible and in no case be more than 10 ohms.

17. ATTSiH & ARY 3R 15 Hiex B gl & Sfcid DS Yoob TG AT IS AT Saereitet el T T8 &t ot |
A distance of 15 meters surrounding the magazine or store house shall be kept clear of dried grass or bush or flammable materials.

18. fawple! & Td® Ude Y, o/a I8 Aol & iR foran o1 @1 8, 3t i SieA o forg ote &6t St |
Every package of explosive at the time of bringing inside the magazine shall be examined for its sound condition.

19. farddt / HSRTE H ot U Tma o 9R cfaat & eifies o 72t Xe faar s |
Not more than 4 persons shall be allowed inside the magazine or store house at any one time.

20. faewpie! & TTelt Uil ol JNufrRie a8i 3 geT A ST ok 78 & faam S |
Empty packages of the explosives shall be removed at the earliest and destroyed. \

21. SR SR HHARRN 1 URER & iR SMUTaHTa & SRM B A1 aTelt wfshanstt & Sfard g ey |
The licensee and the employee shall be conversant with procedure to be taken during the emergency within the premises.

22. Fr&teror a1 T SifeRY Bt et gfdaged THaT TR SR URWR H STy WU § UgeH faam Smer $fR I8 g wA & for fo siftfram ofR 571 famit
F Iuael 3R GRef U o) TrIdhd: SIUTA T S 8T &, SifISRI & Ul YfaeT U™ &t S |
Free access to the licensed premises shall be given at all reasonable times to any inspecting or sampling officer and every facility shall be afforded to the officer
for ascertaining that the provisions of the Act and these rules and the safety conditions are duly observed.

23. 9 ST WG a1 fawples RiF® SRYRS I SR URER! a1 AR, g0 31 SUHR0 § Ut s ARwd a1 ufkas= a1 uRad &< a1
RywTiRe &t wﬁﬁﬁ@awﬁ@am%@%%mmwmmaﬁﬁi&n%mwé SRIyR® R &
ﬁw@aaﬁnﬁﬁﬁﬁgﬁ%% SuTe RaTd T TfdIesTt &Y & |
If the licensing authority or a Controller of Explosives informs in writing, the holder of the licence to execute any repairs or to make any additions or alterations
to the licensed premises or machinery, tools or apparatus or carry out recommendations, which are in the opinion of such authority may pose unacceptable risk
and so necessary for the safety of either on-site or off-site of the premises or persons, the holder of the license shall execute the recommendations and report
compliance within the period specified by such authority.

24, SRR BTeiA & T@ iR fospt & fore onfiierd favwiess Tt & Sfcafad srd Haest a1 wou-t § Wit fawbies / sfa=raToh a1 JReM Ui
WA |
The licensee shall purchase authorised explosives/ fireworks or safety fuse as mentioned in the list authorised explosives from a licensed factory or company for
possession and sale from the magazine.

25. 9 T 31 @i TR Sanfed B arat snfa=maiort eral o faw! 3k W & fow -

(@) 1l Wed B o8 Y IR MR BT A W, 125 Slaft. (@) a1 145 St @ @yd &, uﬁaﬁﬁ‘eﬂﬁ

@) m@%@maﬁmﬁaﬁwmud yeral & fore Suded Sfcafad e s @n.10@) tal. @& o & ufaefa git

The possession and sale of fire-crackers generating noise level exceeding;

a) 125 dB(AI) or 145 dB(C)pk at 4 meters distance from the point of bursting shall be prohibited;

b) For individual fire-cracker constituting the series (joined fire-crackers), the above mentioned limit be reduced by 5 logl0 (N) dB, where N = number of
crackers joined together.

26. 3T 1 fa¥hIe SEGRT gHeT a1 THUM UeRal &t HHl 1 I, R UM & Jfery UM 3R MR- MR $fR SRTo WieRY & wi-ig safag o
fuid 9t S |
Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the nearest police station and the licensing authority
and local office of the licensing authority.

ifarfee 21/ Additional Conditions :
1. w?ﬂﬁ fae=it 11?1%? 3nfor=raTSt &1 A1 yefkia aﬁ'm, EiIkscul Gn?Tﬂﬁ IqP! fIPBT B | The licensee shall not exhibit, possess and sell fireworks of foreign origin.

T foxpies Faas
For Chief Controller of Explosives
\
Note :- This is system generated document does not require physical signature. Applicant may take printout for
their records.



o

(See rule 113 of the Explosives Rules, 2008)
(Distance Form to be attached to the licence)

Safety distances required to be kept clear around magazine for high explosives or fire works or factory licence number
E/HQ/TN/21/1591(E42719) in form LE-3 granted to M/s. ASOK SPARKLERS FACTORY, 468, PKSA Arumuga Nadar Road,, Tamil

Nadu-626131 .

O 00 3 N L b

11
12

13
14
15
16

17
18

19

20
21
22
23
24
25
26

27
28

Type of Structure(s) Safety distances

Inside Safety Distances(ISD)
Room or Workshop used in Connection with the Magazine
Any other Explosives Magazine or store House or Factory of the Applicant
Magazine Office

Middle Safety Distances(MSD)
Magazine Keeper's or Chowkidar's Dwelling house
Railway including Minerals and Private Railways
Canal (in active use) or other navigable water
Dock or Pier or Jetty
Public Highway or Public Road
Private Road which is PRINCIPAL means of access to a Temple, Mosque, Church,
Gurudwara or other places of worships, Hospital, College, School or Factory
River Embankment or Sea Embankment or Public Well
Reservoir or Bounded tank/rope way
Windmillor or Solar panel for Power Generation

Outside Safety Distances(OSD)
Dwelling House
Govt. and Public Building
Temple, Mosque, Church or Gurudwara or other Places of Worships
Shops, Market place, Public recreation and Sports Ground, College, School, Hospital,
Theater, Cinema or other Building where the public are accustomed to assemble
Factory
Buildings or Works used for the Storage in Bulk of Petroleum, Sprit, gas, or other
inflammable or hazardous substances
Building or Works used for Storage and Manufacture of Explosives or of articles
which contain Explosives
Aerodrome
Furnace, Kiln or Chimney
Quarry or mine pit head
Power House or Electric Substation
Wireless Station
Warehouse or other Storage Building
Any other Protected works

Overhead Electric lines

Electric Power over head Transmission Lines above 440V
Electric Power over head Transmission Lines upto 440V

The Date : 10/12/2009

Amendments :

¢ Change in Authorized Signatory/Occupier/Partners/Directors dated : 18/03/2013

e Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 23/06/2014
e Amendment in Drawings/Facilities/Premises dated : 23/06/2014

¢ Change in Authorized Signatory/Occupier/Partners/Directors dated : 30/04/2019

¢ Change in Authorized Signatory/Occupier/Partners/Directors dated : 16/09/2021

Transfers :

® Change in Licensee Name/Address/Status dated : 06/01/2023

Note :- This is system generated document does not require physical
signature. Applicant may take printout for their records.
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For Chief Controller of Explosives



YRd PR | Government of India
IO 3R FENT HAT | Ministry of Commerce & Industry
ﬁ@ﬁm’qamﬁwﬁw YR&MT TS (ﬂ@) | Petroleum & Explosives Safety Organisation (PESO)
. fawples faum | Formerly- Department of Explosives
. 3R, ST, 1. Fria, 3. 19, s, ST & U, ﬁrdmr%ﬁu@m FRDC Complex, Near ESI Hospital, Sivakasi West
ﬁﬁﬂmw aﬁ?ﬂﬁiﬁﬁw | Dist.Virudhunagar (TN) Sivakasi 626124
I (Phone):- 254253 | e (Fax):- 255233
§ T Email: dyccesivakasi@explosives.gov.in

AT (No.): E/HQ/TN/22/278(E58075) &I (Date): 30/01/2023
JarH | To,

M/s. ASOK SPARKLERS FACTORY,
468, PKSA, Arumuga Nadar road,, Town/Village - Sivakasi
District-VIRUDHUNAGAR, State-Tamil Nadu, Pincode - 626189

faWa:  Survey No.304/2A,2B,3,4,5, 305/2.,3,4,5,6,7.8,10A,10B,10C, 11, 306/7.8A, 9 10,11A,11B,11C, I Kundaiyuruppu, fSTAT VIRUDHUNAGAR, IS8 Tamil Nadu # STf=iaTet &
Treie A %WW%@WW 2008 % Siditd LE3 7 WHE/HQ/TN/ZZ/NX(ESSWS)a?_:{fﬁ:ﬁwmﬂ—c{ﬁ =1

Possession for Use of of Fireworks from magazine situated at Survey No.:304/2A,2B,3,4,5, 305/2,3,4,5,6,7,8,10A,10B,10C,11, 306/7,8A,9,10,11A,11B,11C, Kundaiyuruppu, Dist.
VIRUDHUNAGAR, Tamil Nadu -Licence No.: E/HQ/TN/22/278(E58075) granted in Form LE-3 of Explosives Rules, 2008 - Renewal regarding

TRIGH | Sir,
Wavgﬂﬁwmqaﬁw 75946 faT® 11/01/2023 BT Gea! T80T Y | fawhies fam, 2008 F Sia7fd Uy LE-3 T SIRY SRt a1 31/3/2028 G TdiHipd &R 59 05 & A1y

Reference to your letter No.: 75946 dated: 11/01/2023, the subject licence duly renewed upto 31/3/2028 and issued in Form LE-3 of Explosives Rules, 2008 is forwarded herewith.

SR 3 ST TelebRuT ¥ pUa AT aEaTdol fie 31/03/ 2028 & UES 5 HTATerd 1 99l S,

For further renewal of licence, please submit the following documents so as to reach this office on or before 31/3/2028.

« U 3Rs-1 H fafad uof vd geamaia s

Application in Form RE-1 duly filled in and signed.

T 3 Uf Y & S Yoob! BT, A Ied 1M, 2008 F T8d SATATSH e Ued IR IUas 34T AT & A I T894 Yo iiarg o1 far S 8|

Licence fees renewable for one to five years, to be submitted online through e-payment facility available on online application portal under the Explosives Rules, 2008.

o AT W@H & 91y qd

Original licence with approved plan.

FUT 39 Ay & fawwmiess fom, 2008 & g 112 &1 it W Tgur |

In this connection, please also refer to Rule 112 of Explosives Rules, 2008.

« fapies! & FU 'Y ARS-11 T IR (§37<) Syfdedl & f3ar 9 ok 38 ) us ufd 50 srafay o1 doft S (snfawmarsh Mg & foe a8t |
Indent for purchase of explosives shall be placed in RE-11 with the supplier and copy of the same shall be sent to this office.(Not appllcable for fireworks store house)

« HUT fApies! Bt IRie vl &R faardt & ofd & omRE-7 & vRgd 3 Y | faarolt s wrafaa & wrafa & s fammet & 10 aRiE @ ugd uge o TR (snfamrarsht
MeH & ]%‘I'Q F’I'Fl:ﬁﬁ) | Please submit quarterly returns of explosives in RE-7 at the end of every quarter so as to reach this office by 10th of the succeeding quarter.(Not applicable for
fireworks store house)

o G SRR BTN Ueh G&H gRT B ST S SURIe FAaHT & d8d Teb 3¢ e BRR FHIUYS YR 81| gTaif, @ SARIFTH 1952 & 3iefi 3 arel @l § s
SR B ITd SR BT A 34T iffam @ FeflRa g

All blasting operations shall be carried out by a competent person holding a valid shot firer's permit granted under above rules. However, blasting operations in mines coming under the
purview of the Mines Act 1952, the blaster shall have qualifications prescribed in the regulations framed under the said Act.

UYadl | Your's faithfully

Subject:

Gﬁ?ﬂm SITHT | Mohanlal Jana)
34 faemiess das | Dy. Controller of Explosives
ﬁ U™ fawpies s | For Dy. Chief Controller of Explosives
Rrarrll | Sivakasi
gfafafy ofta | Copy Forwarded to:
1. foren 'qﬁ'l@,\_c' (District Magistrate), VIRUDHUNAGAR (Tamil Nadu)- {1 & %ﬂ! (for information.)

qfcf WH@IWW | For The Dy. Chief Controller of Explosives,

Ryarerit | Sivakasi

(WW@@ &nﬁaﬁaﬁ@ﬁ, b e & mmm http://peso.gov.in é@)

(For more information regarding status,fees and other details please visit our website http://peso.gov.in)

Note :- This is system generated document does not require physical signature. Applicant may take printout for their
records.



(ﬁ&@t_vnn

T A 7 1,2,3,4,5.6, aﬁ'\w%ﬁwﬁzﬁaﬁﬁaﬁmmﬁwﬁ%ﬁmmmé 3 (3176 3 (W) A () ¥ g fawewies faas a1 fovples
e @RI UeM fr WA a1el SrgRfa 9. E/HQ/TN/22/278(E58075) 1 RTd fHafef@d § |
The following are the conditions of licence number E/HQ/TN/22/278(E58075) to possess for sale or use, explosives of Class 1,2,3, 4, 5, 6 and 7 in a magazine in
Form LE-3 (articles 3(b) to (c) ) granted by Chief controller of Explosives or Controller of Explosives.

1. ORER  fepl ot T faepleeh ot AT ST aive wreed 3 3ifer =l g1t |
The quantlty of explosives on the premises at any one time shall not exceed the licensable capacity.

2. faeples! & YERU & T UgaaR 819 aTell AToli= S 111 3R SR & Surey & fafAfdy TRem gt sHme <@ gl
The magazine used for storage of exploswes shall maintain safety distance specified in Schedule III and annexure to the licence.

3. TSI &1 W 39 I faewies! 3, o 39 g # fafAfdy B, T8 o1 & fre ofik U9 3@ oI 9 Taeg ST a1 SiIeiR a1 SUHhR0N & I oH & o
B o SiTem; ST s |
The magazine shall be used only for keeping all explosives specified in this licence and of receptacles for, or tools or implements for work connected with the
keeping of such explosives.

4. Uoll B G BT BT SR FaTpIes! 1 dias Ut U B3 &1 S Herei= & g1 fam S |
The opening of packages and the weighing and packing of explosives shall not be carried on in the magazine.

5. QAT 31w ol F faepies! o, o Frroli= & T o9 BT ST &t o Tebelt 7, BTl & qft 7@ S ofa I | Udd &Y, T uerd a1 ey
PIS Tead] fAUToTE B T b STl THT AT R SIS, TRER Jueh R fam o b fopt aore @ forepleas & @ arel o7 a1 814 arer
foepie feht srg auf & faehies a - Uga 9% : Iy
T2 (ﬂﬁ%?ﬁsm T3 @@a‘fﬁm%ﬁf\uﬁﬁmﬁw T 6 TYH THIT & Sfaifd 31 aTd JRefm Telid 3R aif 6 THRT 2 & 3fafa smaret fawpies
IR Tefid, &mﬁ? NET 1 ST 181 B, T ok & 1Y o1 ot mremrarcif fawTorep o1 i & T ST I & |
(‘s’)aﬁﬁmrm% 3T fahies IR 3ITRT @ Sa |
@) T 1 P a3 I TREG BT ST T ST |

Two or more description or explosives which may be permitted to be kept in the magazine shall be kept only if they are separated from each other by an
intervening partition of such substance or character, or by such intervening space, as will effectually prevent explosion or fire in the one communicating with the
other; Provided that—

(d) the various explosives of Class 2 (nitrate-mixture), Class 3 (nitro-compound), safety fuses belonging to Class 6 Division land detonating fuses belonging to
Class 6 Division 2 as do not contain any exposed iron or steel, may be kept with each other without any intervening partition or space ;

(e) Detonators belonging to Class 6 Division 3 shall be kept separately.

(f) Gun powder belonging to Class 1 shall be kept separately.

6.9 3 (1SS! W) & faxwied! HY, I A &t IR F v 98 fid 91 & grd Rar srgmm miert @ Ry oo & fei= & =8 wan
ST |
Explosives of Class 3 (nitro compound) shall not be kept in the magazine after the expiration of one year from the date of their manufacture except with the
special sanction of licensing authority.

7.%%%@%@,Gﬂ%ﬁﬁﬂ’maﬁa@@ﬁwaﬁaﬂaaﬁ%qmﬁmﬂﬁﬁaﬁwww%wmﬁﬁ%ﬁm

|

(i) o8 Tt Tt ¢ € TS Bt Ul Rteron R fandt faemless e @ v ffaa o siftmme & fora S forad < 118 Tt & sfavfa smareht
3fafty gffa o 7 81 iR TY THUTTS & SRt oo Uy I/ SR AT Y S TR TR B |

(n)wﬁéﬁmﬂwmgmqu—s'aﬁéammmmm‘aﬁWww#@W%ﬁmaﬁ%%mﬁﬁ%w

Wﬁma&a%wﬁ%mﬁww%a‘r SRTTYRY 3o &1 o7 W T fawples & FMuer & fog T8 fAE=N &7 srure & i g1
e a1 fapices e SRl & |
Explosives of Class 3 (nitro compound) shall not be kept in the magazine after the expiration of one year from the date of their manufacture except with the
special sanction of the Controller of Explosives.
(i) When such sanction has been given, a written certificate showing the period covered by the sanction shall be obtained from the Controller of Explosives at
each inspection, and shall be kept by the licensee and produced on demand.
(i) When an explosive owing to its being no longer of standard purity or owing to signs of liquefaction or of exuded nitro-glycerin or liquid nitro-glycerin or
liquid nitrocompound is no longer fit for storage in the magazine or store house the licensee shall comply, at his own expense, with such directions as to its
disposal as the Chief Controller or Controller of Explosives may issue.

8. BTl & offest T a1 ST ot S, AT SR IS AT BT 30 YR WA fhan S o S 39 YR Sfdikd a1 sadid faar e
fRTpTee 1 et TR 1 ST & Y WS b1 o T | i) 1T B o 3, et 3R BT gurned e gad vd 91 [ S quT U fawpies,
S S § WARATS ¥ B YU 81 Iohd 8, 59 S1ad IR QU SRl STet s a5 #18 wat Aieg 7 38 « IR ol dlg a1 53u1d & ol 81 & faeeg
AT & Heiferd 5 2 1 98 WITT U ohell 24 H STelieny el G Ford il 6 (et SR & W & fapleds 9 el S fapled a1 e |

The interior of the magazine and the benches, shelves and fittings therein shall be so constructed or so lined or covered as to prevent the exposure of any iron or
steel contact with the explosives. Such interior, benches, shelves and fittings shall so far as is reasonably practicable, be kept free from grit and shall otherwise be
clean; and in the case of any explosives liable to be dangerously affected by water, due precautions shall be taken to exclude water there from;

Provided that so much of this condition as relates to precautions against the exposure of any iron or steel shall not be obligatory in a building in which no
explosive other than explosive of the 1st Division 6th (Ammunmon) Class is kept.

9. gfe; ST TTaH BT TRIE0T faTpleds Fa=ew T § af SRyt T utern & foe fafgd Wiy o1 Jera Ham afe udieror sprmuresRt wifad gar g o
mauﬁqmﬁwﬁmummuﬁm$maﬁwﬁwﬁ@ﬁmwﬁmﬂw&Maﬁ;ﬁwﬁwwaﬁﬁqﬁmém

m@ﬁQa?m"reﬂ%mhmﬁwﬁq$wmw$mwﬂﬁuﬁmiﬁmuuﬁm
WG T8 3R b 3 S a1 31 afed araes ter & Helie @ Taeg § ot 08 It areret & adteror & for wi Ot et wiv § aifies =1t gnft < famedt
T Al T & URie & o X R A RfRa sl 158 |

If the lighting conductor is tested by the Controller of Explosives, the licensee shall pay the fees prescribed for test. In the even of the test proving unsatisfactory,
the same fees shall be payable by the licensee for each subsequent test until the lighting conductor is passed by the testing officer as satisfactory:
Provided that the fees payable for a single test shall be charged for all tests made on a conductor during any one day :

Provided further that where two or more lighting conductors are attached to one and the same magazine, the fee for the testing of all such conductors shall not
exceed the fee prescrlbed in this condition for testmg a single lighting conductor.

10.3%%n 9 Yfed SRIHROT a¥al , IUGad Sl & TART SGRT quT TATRN AR AT ST 3yal T faeg] AreHl GRT 39 919d IR IusY farar smem

o  aifd, Rarrers srar da I a7 ugry, fOrad fawpie 8 ol 8 a1 ST & Tabl! g1, fobeg 391 21l o oy Ot W, fRufay

Wﬁmmﬁmmaﬁﬁ%ﬁ%m T A T f3WpIe 819 BT WART A& -
TR 9 X BT I8 YFT, S g 1 SEIT & S{Tao- Bl AN 8IaT §, U fhat Yo & Teiey F 1ed o= Ta1 gh o) e 18 faehiess el a1 T g |
Due provisions shall be made, by the use of suitable working clothes without pockets, suitable shoes and by searching or otherwise or by such means, for
preventing the introduction into danger area of the factory premises of fie, Lucifer matches or any substance or article likely to cause explosion or fire, but this
condition shall not prevent the introduction of an artificial light of such construction, position or character as not to cause any danger of fire or explosion:
Provided that so much of this condition as applies to the exclusion of iron or steel, shall not be obligatory in a building in which no explosive other than an
explosive of the 1st Division of the 6th (Ammunition) Class is kept.




11. ATFCURT TFT 3R 3.-3 3R 3R3.-4 T 3R .Z.-5, ST UK 57, n&%wmwm@mmmmmm 2008 & Y UMIHA
fopat oft W%wmsﬁwﬂwmﬁﬁmﬁaﬁmww IR SR TR B | wwﬁ%amﬁqgwmaiﬁ [
The licensee shall keep records and accounts of all explosives in Forms RE-3 and RE-4 or RE-5, as the case may be, and exhibit the stock books and records to
any of the officers authorised under the Explosives Rules, 2008 whenever such officer may call upon him to do so. The stock books in the prescribed proforma
shall be page numbered.

12. URERT B $1S gRad a1 daeiat SO MiYeRT & gatgaie o g1 &t Seft $fiR st T forht 2wt &1 srurem oy ot 59 ffe s
TR faffde &% |
No changes or alterations shall be carried out to the premises without prior approval of the licensing authority and the licensee shall comply with any condition
that may be specified by the licensing authority in this behalf.

13. st It Tt W st IRed o RS § 918, 3 St (@1 St BT | s I ) | 3 fondt pRuaw fandt fawmhies & HusRUr & fow
TSN SIUE 81 STl & o SFRTWIRY 39 §1d ST GaaT ST WISRT I ged & |
Magazine shall at all times be kept in state of good repair (or maintained in good condition). The licensee shall report to licensing authority forthwith, if the
magazme becomes unfit for storage of any explosives for any reason whatsoever.

T SR &7 el & w24 & 0.0 3 3 SraR Jwiie faavol oRgd S |
The licensee of the magazine shall submit quarterly return as per sub-rules (3) and (4) of rule 24 of these rules.

14. I GR&M G0 BT BIs SAHHU BT § A1 SUD! T SHIRTIA UEBRY BT ST h TelTg SR PRIGTe! P forg ged & s |
Any encroachment of the safety distance shall be immediately communicated to the licensing authority for necessary advice and action.

15. & IS fawplea a1y gaim sryar sruaiTh ST ST 8 ot I G ST WG &I, TelTg Uit dx- & forg, gia o smeet |
The licensing authority shall be immediately informed for advice if any explosive is found deteriorated or unserviceable.

16. fawples! & Udhel & 92 T USHR AT e fos &0 § H1 T Afed HUSR T MU wft Goseit &t gTad 3 offd a7 SR e ool ot fafmfor
fafRif¥at &1 uga & fore 37 oTa 4 Fiapx S ST b |
The explosive packages shall be stocked in such a way so as to allow movement of at least one person to check the condition of all packages stored and to read
the manufacture particulars of each package.
afed ATt 31 YA F e uferie guriva gHAad g SR fasedt ot gz 10 SNy ¥ oifdw i ghm |
The resistance of the lightning conductor to earth shall be as low as possible and in no case be more than 10 ohms.

17. ATTSiH & ARY 3R 15 Hiex B gl & Sfcid DS Yoob TG AT IS AT Saereitet el T T8 &t ot |
A distance of 15 meters surrounding the magazine or store house shall be kept clear of dried grass or bush or flammable materials.

18. fawple! & Td® Ude Y, o/a I8 Aol & iR foran o1 @1 8, 3t i SieA o forg ote &6t St |
Every package of explosive at the time of bringing inside the magazine shall be examined for its sound condition.

19. farddt / HSRTE H ot U Tma o 9R cfaat & eifies o 72t Xe faar s |
Not more than 4 persons shall be allowed inside the magazine or store house at any one time.

20. faewpie! & TTelt Uil ol JNufrRie a8i 3 geT A ST ok 78 & faam S |
Empty packages of the explosives shall be removed at the earliest and destroyed. \

21. SR SR HHARRN 1 URER & iR SMUTaHTa & SRM B A1 aTelt wfshanstt & Sfard g ey |
The licensee and the employee shall be conversant with procedure to be taken during the emergency within the premises.

22. Fr&teror a1 T SifeRY Bt et gfdaged THaT TR SR URWR H STy WU § UgeH faam Smer $fR I8 g wA & for fo siftfram ofR 571 famit
F Iuael 3R GRef U o) TrIdhd: SIUTA T S 8T &, SifISRI & Ul YfaeT U™ &t S |
Free access to the licensed premises shall be given at all reasonable times to any inspecting or sampling officer and every facility shall be afforded to the officer
for ascertaining that the provisions of the Act and these rules and the safety conditions are duly observed.

23. 9 ST WG a1 fawples RiF® SRYRS I SR URER! a1 AR, g0 31 SUHR0 § Ut s ARwd a1 ufkas= a1 uRad &< a1
RywTiRe &t wﬁﬁﬁ@awﬁ@am%@%%mmwmmaﬁﬁi&n%mwé SRIyR® R &
ﬁw@aaﬁnﬁﬁﬁﬁgﬁ%% SuTe RaTd T TfdIesTt &Y & |
If the licensing authority or a Controller of Explosives informs in writing, the holder of the licence to execute any repairs or to make any additions or alterations
to the licensed premises or machinery, tools or apparatus or carry out recommendations, which are in the opinion of such authority may pose unacceptable risk
and so necessary for the safety of either on-site or off-site of the premises or persons, the holder of the license shall execute the recommendations and report
compliance within the period specified by such authority.

24, SRR BTeiA & T@ iR fospt & fore onfiierd favwiess Tt & Sfcafad srd Haest a1 wou-t § Wit fawbies / sfa=raToh a1 JReM Ui
WA |
The licensee shall purchase authorised explosives/ fireworks or safety fuse as mentioned in the list authorised explosives from a licensed factory or company for
possession and sale from the magazine.

25. 9 T 31 @i TR Sanfed B arat snfa=maiort eral o faw! 3k W & fow -

(@) 1l Wed B o8 Y IR MR BT A W, 125 Slaft. (@) a1 145 St @ @yd &, uﬁaﬁﬁ‘eﬂﬁ

@) m@%@maﬁmﬁaﬁwmud yeral & fore Suded Sfcafad e s @n.10@) tal. @& o & ufaefa git

The possession and sale of fire-crackers generating noise level exceeding;

a) 125 dB(AI) or 145 dB(C)pk at 4 meters distance from the point of bursting shall be prohibited;

b) For individual fire-cracker constituting the series (joined fire-crackers), the above mentioned limit be reduced by 5 logl0 (N) dB, where N = number of
crackers joined together.

26. 3T 1 fa¥hIe SEGRT gHeT a1 THUM UeRal &t HHl 1 I, R UM & Jfery UM 3R MR- MR $fR SRTo WieRY & wi-ig safag o
fuid 9t S |
Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the nearest police station and the licensing authority
and local office of the licensing authority.

ifarfee 21/ Additional Conditions :
1. w?ﬂﬁ fae=it 11?1%? 3nfor=raTSt &1 A1 yefkia aﬁ'm, EiIkscul Gn?Tﬂﬁ IqP! fIPBT B | The licensee shall not exhibit, possess and sell fireworks of foreign origin.

T foxpies Faas
For Chief Controller of Explosives
\
Note :- This is system generated document does not require physical signature. Applicant may take printout for
their records.
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(See rule 113 of the Explosives Rules, 2008)
(Distance Form to be attached to the licence)

Safety distances required to be kept clear around magazine for high explosives or fire works or factory licence number
E/HQ/TN/22/278(E58075) in form LE-3 granted to M/s. ASOK SPARKLERS FACTORY, 468, PKSA, Arumuga Nadar road,, Tamil

Nadu-626123 .

w

O 03N L b

11
12

13
14
15
16

17
18

19

20
21
22
23
24
25
26

27
28

Type of Structure(s) Safety distances

Inside Safety Distances(ISD)

Room or Workshop used in Connection with the Magazine
Any other Explosives Magazine or store House or Factory of the Applicant
Magazine Office

Middle Safety Distances(MSD)
Magazine Keeper's or Chowkidar's Dwelling house
Railway including Minerals and Private Railways
Canal (in active use) or other navigable water
Dock or Pier or Jetty
Public Highway or Public Road
Private Road which is PRINCIPAL means of access to a Temple, Mosque, Church,
Gurudwara or other places of worships, Hospital, College, School or Factory
River Embankment or Sea Embankment or Public Well
Reservoir or Bounded tank/rope way
Windmillor or Solar panel for Power Generation

Outside Safety Distances(OSD)

Dwelling House

Govt. and Public Building

Temple, Mosque, Church or Gurudwara or other Places of Worships

Shops, Market place, Public recreation and Sports Ground, College, School, Hospital,
Theater, Cinema or other Building where the public are accustomed to assemble
Factory

Buildings or Works used for the Storage in Bulk of Petroleum, Sprit, gas, or other
inflammable or hazardous substances

Building or Works used for Storage and Manufacture of Explosives or of articles
which contain Explosives

Aerodrome

Furnace, Kiln or Chimney

Quarry or mine pit head

Power House or Electric Substation

Wireless Station

Warehouse or other Storage Building

Any other Protected works

Overhead Electric lines
Electric Power over head Transmission Lines above 440V
Electric Power over head Transmission Lines upto 440V

The Date : 26/08/2011

Amendments :

meters

M UM
10

13

45

45
15

For Chief Controller of Explosives

¢ Change in Authorized Signatory/Occupier/Partners/Directors dated : 18/03/2013
¢ Change in Authorized Signatory/Occupier/Partners/Directors dated : 30/04/2019
e Change in Authorized Signatory/Occupier/Partners/Directors dated : 16/09/2021

Transfers :

¢ Change in Licensee Name/Address/Status dated : 06/01/2023

Note :- This is system generated document does not require physical
signature. Applicant may take printout for their records.



Gl'ﬁﬁmt{ﬁfa 9CENCE FORM LE-3
(repies o, 2008 Bt 3T 4 F U 1 & 3=E 3(F) ¥ (¥) W)

(See article 3(a) to (d) of Part 1 of Schedule IV of Explosives Rules, 2008)

() ITANT & 1T T THg W aif 1,2,3,4,5 AT 7 & fahiees a1 ot Brofie 8 a7 6 & faepies T & fore srasfta

Licence to possess : (c) for use,explosives of class 1, 2,3,4,5,6 or 7 in a magazine

SFST 9. (Licence No.) : E/HQ/TN/22/278(E58075)
MY WY FYT (Annual Fee Rs): 1100/-

—_

. Licence is hereby granted to

‘a 9’
M/s. ASOK SPARKLERS FACTORY (34} / Occupier : G.A. Vignesh), 468, PKSA, Arumuga Nadar road,, Town/Village - o
Sivakasi, District-VIRUDHUNAGAR, State-Tamil Nadu, Pincode - 626189 W
S
B ST e B ATl |
2. aasﬂﬁwﬁaﬁu@% | Status of licensee : Partnership Firm
3. SR FrafeTee waiei & forg faftrr=a
H| )
: f f Micro- - I &
Licence is valid only for the following possess for use of Micro- cord, e
purpose.
4. IR fawwpies! & fufafad fare, TeR SR A & fore fafmr g1
Licence is valid for the following kinds and quantity of explosives: -- (P) (a)
% 1 3R R SR TumT JU-UHIT A foreh T gHa |
Sr. No. Name and Description Class & Division Sub-division Quantity at any one time
1. Micro- cord 7.3 0 300 Kg. (=50000 Mtrs)
@) [P ve s T A WIS 9H a1 [ITpled Bt A [3wE 3(@) 3R (M) & 31+ Saafe & fag) _ 3 times
(b) Quantity of explosives to be purchased in a calendar month[applicable for licence under article 3(b) and (c)] : " as above.
5. ffafad Warfes (e s uikeR &t gfd gt 31 _ X@IH %. (Drawing No.) E/HQ/TN/22/278(E58075)
The licensed premises shall conform to the following drawing(s): . " e (Dated) 26/08/2011
6. 3@3‘1@ iR Faffed ud W fRa %I The licensed premises are situated at following address:
S No. 304/2A,2B,3,4,5, 305/2,3,4,5,6,7,8,10A,10B,10C,1 0,11A,11B,11C , UTH (T, ill : Kundai
urvey xo 1H%ﬁx‘élhﬁéf?d’o’l]ice tation) :’Vemlgal(()owtrtlé}] illage) : Kundaiyuruppu
1%“?” (District) VIRUDHUNAGAR g (State) Tamil Nadu ﬁqéﬁ S (Pincode) 626123

GRYTY (Phone) 09443375326 g U (B-Mail) TR (Fax)
7. SR ufveR & Fafafed gfaen safds &

The licensed premises consist of following facilities.
8. SR THY — T IR gUTENTAd faepleds Sififam, 1884 3R 3710 3ref farfd faewmiess Faw, 2004 % o, =t ok sifafvad wdf oik FAufafad Suase) &

3¢ T8 §U 3Fed Bl ol g

The licence is granted subject to the provision of Explosives Act 1884 as amended from time to time and the Explosives Rules, 2008 framed there under and the conditions,
additional conditions and the following Annexures.

1. SUE W 9. 5 T 9UT BT X (I, Tfamfor Teeh 3R 3 fyarur afdfa axd guy|
Drawings (showing site, constructional and other details) as stated in serial No. 5 above.
2. SR TSR R BT, &R S SR b 2t 3R srfafefa =
Conditions and Additional Conditions of this licence signed by the licensing authority.
3. @W DE-2 | Distance Form DE-2.
9.98% &Ifﬁ'@[ ARG 31 AT 2016 A% AT @M This licence shall remain valid till 31st day of March 2016.
Tg T, i a1 3ud erefi farfd e ot SrayE v & UrT 4 & uia FAfdy Ye-vi & srefia qur Suafdld 59 sraft &1 <rdf o1 siffisrro = ar afe
SR UNRER T a1 3O Tt Iusel & gfRid fdavor & sy 81 ure oM w Fcifad ar ufoigd &t o gt §, Sgt a8 an) el
This licence is liable to be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set forth under Set VIII,

wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are not found conforming to the description shown in the plans and Annexure attached
hereto.

One Store Room.

Sd/-

TRIG | The Date - 26/08/2011 qs1 fawpies oz | Chief Controller of Explosives

Amendments :

¢ Change in Authorized Signatory/Occupier/Partners/Directors dated : 18/03/2013
¢ Change in Authorized Signatory/Occupier/Partners/Directors dated : 30/04/2019
¢ Change in Authorized Signatory/Occupier/Partners/Directors dated : 16/09/2021
Transfers :

¢ Change in Licensee Name/Address/Status dated : 06/01/2023

A BRUT & YFieH & forg =M
Space for Endorsement of Renewal
TdIH0 Bt ARG AT B} IR SR WAHT P EEATER 3R T
Date of Renewal Date of Expiry Signature of licensing authority and stamp
30/01/2023 31/03/2028 Dy. Chief Controller of Explosives, Sivakasi

BT Adra-] : famwies! @1 e <1 A ga™ a1 I9H1 g uanT fafy & srefis mfk gifes sro=ay ghm

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

Note :- This is system generated document does not require physical signature. Applicant may take printout for
their records.



From

Thiru.R.Rajendran,M.A.,
District Revenue Officer /
Additional District Magistrate,
Virudhunagar District,
Virudhunagar.

Sir,

30

To

The Deputy Chief Controller of
Explosives, (PESO)

FRDC Complex, Near ESI Hospital,
Sivakasi West,

Sivakasi-626124.

Roc.No.E4/192/2024, Dated: 17.02.2024

Sub: Fire Acciedient - Explosives Act and Rules - Fire
Acciedent Virudhunagar District — Vembakottai Taluk —

Kundairuppu Village -

M/s. ASOK SPARKLERS FACTORY

— Fire Acciedent occurred on 17.02.2024 -Report send

-Regarding.

Ref: 1. Special Tahsildar(Matches ) Sivakasi Report
No.A1/02/2024, Dated: 17.02.2024.
2. Tahsildar,Vembakottai Report No.A1/1032/2024.
Dated: 17.02.2024

[ invite your attention to the reference cited.

A fire accident occurred on February 17, 2024, at 12:30 p.m. at M/s. ASOK
SPARKLERS FACTORY located in Virudhunagar district, Vembakottai Taluk,
Kundairuppu Village, S.F. No. 304/2A. The property is owned by Asok Sparklers
Factory. The fire broke out during chemical mixing in Room No. 7 & 8, resulting in
extensive damage to both rooms. Below are the details of the incident.

Room Name of the Room Details of Damages
No.
7 Gun Powder Mixing shed Room is fully damaged
8 Gun Powder Filling Shed Room is fully damaged
9 White Powder Mixing Shed Room is fully damaged
10 White Powder Filling Shed Room is partly damaged
34 White Powder Mixing Shed No Damages in the room only

fire accident.

In this fire accident, 10 people died, and 2 more persons sustained serious
injuries. The particulars are as follows:

Death person’s detail:-

S.No. | Name & Address

Age Remarks

1 Mr.Ramesh

S/o, Subburaj,
Kiliyampatti

26/2024 Death

2 Mr. Karuppasamy,

S/o, Arichandran,
Kilivampatti

29/2024 Death

Mrs. Ambika,
W/o. Radhakrishnan,
T.Mettur.

29/2024 Death
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Mr.Muthu,
S/o0. Muniyasamy,
Sankaramoothipatti.

50/2024

Death

Mr.Aberaj,
S/o. Karuppan,
Natchiyarpatti.

62,/2024

Death

Tmt. Murugajothi,
D/o, Thangamani,
Ramuthevanpatti.

50/2024

Death

Tmt. Santha,
D/o, Vellaichamy,
T.mettur.

42/2024

Death

Mr.Gurusamy,
S/o, Murugan,
Keelanmarainadu.

50/2024

Death

Tmt.Jaya,
W /o.Rajasekar, Aalankulam.

58/2024

Death

10

Mr.Muniyasamy,
S/o. Muniyandi,
Keelanmarainadu.

4472024

Death

Injured person’s detail:-

Name & Address

Age

Remarks

Mr.Sivakumar,
S/o, Sakthivel,
Natchiyarpatti.

28/2024

Fire burns in full
body

Mr. Muthukumar,
S /o, Muthukutti,
Reddipatti.

Fire burns in full
face.

In this fireworks factory, M/s. ASOK SPARKLERS FACTORY holds License
LE1.No E/HQ/TN/20/1185(E42714)
(E42719) and E/HQ/TN/22/278(E58075), issued by the PESO, Deputy Chief

Controller of Explosives. These licenses have been renewed up to March 31, 2028.

and LE3 Licenses E/HQ/TN/21/1591

Additionally, Arms Act Form II sulphur License No. 39/2023 was granted by the
ADM, valid until December 31, 2024.

Therefore, I request that the licensing authority, Deputy Chief Controller of

Explosives, Sivakasi has to take necessary action against the LE1 license. I am

enclosing the Tahsildar’s report herewith for your reference and for any further

action deemed necessary.

Encl: As above.

1703

Pho e 1100 w00

District Revenue Officer and
Additional District Magistrate,

Virudhunagar District,
Virudhunagar.




GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION(PESO)
(Formerly Department of Explosives)
FRDC Complex, Near LSI Hospital, Sivakasi West

Dist. Virudhunagar (TN) Sivakasi 626124
Tele: 254253 Fax: 255233

Email: dyccesivakasi@explosives.gov.in

No:E/HQ/TN/20/1185(E42714)

To
\/ﬂs();\’ SPARKLERS FACTORY,

468, P.K.S.A. Arumuga Nadar Road, Sivakasi, Sivakasi
Distt. VIRUDHUNAGAR, State. Tamil Nadu, Pincode-626189

Dated : 18/02/2024

Manufacturing of Fire Works situated at Survey No(s).:304/2A,2B,3,4,5,
5 g 305/2,3,4,5,6,7,8,10A,10B,10C,11, 306/7,8A,88,9,10,11A,11B & 11C, Village/Town. Kundairuppu
Subject:  |ilage, Distt. VIRUDHUNAGAR, State. Tamil Nadu Licence No. E/HQ/TN/20/1185(E42714)
granted in Form LE-1 of Explosives Rules, 2008- Suspension regarding.

Sir,

The premises was inspected by a team of officers of this office on 17.2.24 for investigation of an
accident that occurred on 17.02.2024 at 12.30pm in shed no. 7 (gunpowder mixing), shed no.8
(gunpowder filling), shed no.9 (white powder mixing) & shed no.10 (white powder filling), shed no.34
(White powder mixing), shed no.35 (White powder filling), shed no.52 (shell loading) of the subject
premises. The Shed no. 7, 8 & 10 were razed to ground, mound walls in shed no.9 & 11 were severely
damaged, shed nos.9, 34, 35 & 52 were damaged in the fire. The Roofs of the majority of other sheds in
the premises were also severely damaged in the accident. Ten workers involved in the manufacturing
activities in the factory were killed and three were injured in the accident.

In addition to the above, following serious violations were observed:

| The licence of the subject premises was granted in the name of Asok Sparklers Factory whereas the
name of the factory was wrongly displayed in the premises as Winner Fireworks Factory which
constitutes violation of description of the licence.

' All due precautions to prevent the accident were not taken. This amounts to violation of Rule 19 of
Explosives Rules, 2008.

3. Adequate number of certified foreman was not employed in the licensed premises leading to poor
supervision of the manufacturing activities. This amounts to violation of condition 19 of the licence in
Form!LE-1 & Rule 11 of Explosives rules 2008.

|. Following sheds were pending for amendment with respect to change of operation, however the subject
sheds were found used unauthorizedly for various manufacturing activities which amounts to violation of
Rule 28 & 109 of the Explosives rules 2008.

S.No. Shed no. Description Proposed Observed violations
amendment
(pending)
1 35 White powder filling Shell loading Pellet making inside the room &

pellet drying activities in the
open safety zone area in
between the shed and mound
wall on jute sacks

2 53 Tube loading Shell loading Pellet making inside the room &
pellet drying activities in the
open safety zone area in
between the shed and mound
wall on jute sacks

L EROVER




54

Pellet drying

33

Tube loading

Pellet making inside the room &
pellet drying activities in the
open safety zone area in
between the shed and mound
wall on jute sacks

55

Pellet making

Tube loading

Pellet making inside the room &
pellet drying activities in the
open safety zone area in
between the shed and mound
wall on jute sacks

67

Transit shed for

fireworks

Transit shed for

excess quantity (approx 300 kg)

of Pellet stored in gunny bags
and carried out filling activities
in front the shed

Pellet

86 (A,B,
C.D)

Empty Paper

Room & Bottom
Mud Ramming

Tubes Store

Shed

New construction

Taken into use before
amendment. The verandah of
the shed was misused for
micro cord fuse fixing, mud
filling & stocking of huge
quantities of micro chord fitted
shell tubes and cut pieces of

micro chord was found carried
out.

5. Following sheds were found with storage of materials exceeding the authorized quantity which
constitutes violation of special Condition 27 of Licence in Form LE-1.:

S.No Shed No. Description of shed Authorized quantity Approx,
e observed
quantity .
1 56 Pellet Transit shed 50 kg 300 kg
2 46, 47 Manufacturing & finishing 25 kg 100 kg »

6. Following sheds were found misused which amounts to violation of Rule 28 of Explosives Rules
2008 and condition (3) of the license:

S.No Shed No. Description of shed Misused for
i 11 Fuse cutting shed 04 Nos. of spraying equipment fitted with
plastic containers & approx. _10 No. of
metallic (Iron) wire sieve with wooden
frames were found inside fuse cutting shed
- No. 11 which indicates that the subJect
shed is misused for pellet making activities.
2 47,19 Manufacturing & Pellet filling in shells activities
finishing
29 Transit shed for fuse | The room doors got damagedl may be due lto
d the shock wave The room is full of aerial
shots, frame packs with micro chord fuse
; fitting.
4 70 71, 42 Fuse wrapping shed | N9
4 Manufacturing & There are around 15 — 20 carton boxes of
’ ? finishing shed parcel packing size, full of cylindrical shells of
3 inch x 1.5 inch filled with mixtures and fuse
kept inside the room.
- [ -
__é T Manufacturing & Black powder/pellets of around 5 kg In




finishing shed aluminium basin, one 2-3 kg plastic basin
with white pellets were found. Cylindrical
black pellets of approx 2 inch X 1 inch size
were found in two gunny bags of 25 kg size.

7 17 Manufacturing & 2 aluminium basins of 5 kg each size full of
finishing shed pellets were found. Huge number of bags
with plastic balls were found. Around 150
balls filled with charge and fuse were found

drying outside the room, in front of doors.

S

———8—_ 18 Manufacturing & 2 aluminium basins of 5 kg each size full of
finishing shed black pellets were found. 30 shots shell pack

boxes were found around 500 in the room. 5
parcel packing size carton boxes with filled
shells were found. One gunny bag of 50 kg
with 2 inch x 1 inch black cylindrical shells
with fuse fixed was found. Outside the room
a huge number of filled fireworks packed
boxes with asok choti chap /Asok sparklers
were found. Finished fireworks boxes of
around 50 labeled gang bangers were found
outside stacked.

9 38 Manufacturing & One 5 kg aluminium basin of black pellets, 3
finishing shed parcel size carton boxes of SKY PICNIC
shots, Raiders shots were found. Outside the
room one polythene bag of 25 kg size was
found full of black pellets. One hand piece of
a dead body found.

10 14 Fuse wrapping shed R-enj and Sky picnic prand manufactured
items of asok sparklers were getting packed
into parcel size carton boxes. 3 such boxes
were found outside the room.

11 12 Transit shed for Lot of bags with different powders and pellets
fireworks were found.
12 Room No. 1, (office room)
Room No. 2, (chemical laboratory)
Room No. (General store room) In Front of the sheds and in verandah were
3A,3B,3C, found utilized for micro cord fuse fitting
Room No.4A, 4B (rest room), activities in the paper tube shells
Room No.4C

(creche shed)

Shed No.5A to F Ingredient shed Chemical ingredients were not kept in the
l designated rooms.

7 Unauthorized pellet drying activities in the open land area of 400 sq. meters behind shed No. 67
(Transit shed for fireworks) A were observed encroaching the safety distance | of
manufacturing/storage sheds. This constitutes violation of rule 35 and special condition 26 in
form LE-1 under Explosives rules 2008. )

8 Unauthorized spraying equipment fitted with plastic containers were found in several
manufacturmg shed$ whlch amounts to violations of rule 31 of the Explosives Rules 2008

9. From tth;ls BCC‘td?”EH" IS aS?etrtebd thhai persons engaged in the manufacturing of fireworks were not
imparted any training in safety by the competent person periodically. This constitutes a violati
Rule 35 of the Explosives Rules, 2008 i & 4 B8Nl S0n o)

thorized Plastic balls i g .
" fl'njt?eaduw‘ith black fuse and t\:: r:a:md used for making aerial fireworks items by filling pellets &
generate static charges while hand(leinga:ngecp; g Opendsp?sceTﬁ‘nder f, T g, Wncl ey
: g us ents. This ¢ i ;
(6) of Explosives Rules, 2008, e accl onstitutes violation of Rule 10
11. Iron sieves were widely used in all sheds in manufacturing activities which may create fri6i "
ion wi

fireworks composition and cause accident. This constitutes violation of Rule 31 )
Rules. 2008 of Expk)sweS




12. One Unauthorized battery operated vehicle was found in front of Shed No 46 & 47 which was used
for transporting the fireworks items inside the factory which constitutes violation of Rule 36 of
Explosives Rules, 2008. ! R

13.'No access to Shed No.51 (Micro chord magazine); which seems it is not in use for many years

whereas the micro chord was widely used in all fireworks items manufactured in the premises. It is
Jinferred that micro chord have been stored in other sheds unauthorizedly.

14.‘Unauthorized bathrooms were found within 15 m distance from shed No.25,

In view of the above the subject licence granted to You is suspended
provisions of Section 6(E) of Explosives Act, 1884 and Rule F18(5) of Expl
cffect. An order suspending the licence is enclosed herewith, |

as an interim measure as per the
osives Rules, 2008, with immediate

Pleasc show cause within 21 days from the date of this letter

as to why the subject licenses should not be
cancelled.

Please comply the order and follow the procedure under Rule 119 of the Explosives Ruleg

: e . » 2008 regarding the.
disposal of the explosives in your possession. garding'the

Please follow the procedure under Rule 121 for appeal.

Receipt of this letter may please be acknowledged.

Enclosures :

M ymlé dar
Dy. Controller of Explosives

R,VDcputy Chief Controller of Explosives

o i SiyaHa;g_i
Copy | .,
Forwarded to:

1. bist rict Magistrate, VIRUDHUNAGAR, Tamil Nadu for further necessary action.

2. Superintendent of Police, VIRUDHUNAGAR, Tamil Nadu for further necessary action,

i Deputy Chief Controller oflixlaloéfvcs
Sivakasi

[For more information regarding status. fees and other details. please visit our web site hitp /'peso gov in|




GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION(PESO)
(Formerly Department of Explosives)
FRDC Complex, Near ESI Hospital, Sivakasi West

Dist. Virudhunagar (TN) Sivakasi 626124
Tele: 254253 Fax: 255233

Email: dyccesivakasi@explosives.gov.in

No: E/HQ/TN/20/1185(E42714)
Dated : 18/02/2024

ORDER

In exercise of the powers conferred under Section 6L (3)(d) of the
Explosive Act, 1884, read with Rule 118 (5)(i) of the Explosives Rules, 2008;
Licence No. E/HQ/TN/20/1185(E42714) granted in Form LE-1 under
Explosives Rules, 2008 to M/s. ASOK SPARKLERS FACTORY
(Occupier : G.A. Vignesh), 468, P.K.S.A. Arumuga Nadar Road, Sivakasi,
Distt. VIRUDHUNAGAR, State. Tamil Nadu, Pincode-626189 for
Manufacturing Fire Works from their Fire Works manufacturing factory
situated at Survey No(s).:304/2A,2B,3,4,5, 305/2,3,4,5,6,7,8,10A,10B,10C,11,
306/7,8A,8B,9,10,11A,11B & - 11G, Kundairuppu
village, VIRUDHUNAGAR, Tamil Nadu is suspended as an interim measure
with immediate effect till further orders.

M/s. ASOK SPARKLERS FACTORY is directed to surrender their
Original copy of above licence in the office of this office immediately as
required under Section 6E (9) of the Explosive Act, 1884.

-g; MKANI)AL AMY

Controller of Explosives
Deputy Chief Controller of Explosives

Sivakasi




GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION(PESO)
(Formerly Department of Explosives)
FRDC Complex, Near ESI Hospital, Sivakasi West

Dist. Virudhunagar (TN) Sivakasi 626124
Tele: 254253 Fax: 255233

Email: dyccesivakasi@explosives.gov.in

No:E/HQ/TN/21/1591(E42719)
Dated : 18/02/2024
To
Al s, ASOK SPARKLERS FACTORY,
468, PKSA Arumuga Nadar Road., Sivakasi
Distr. VIRUDHUNAGAR, State. Tamil Nadu. Pincode-626189

Subject: Possession for Sale of Fireworksfrom magazine/store house situated at Survey No(s). : 304/2A,2B,3,4,5,
305/2,3,4,5,6,7,8,10A,10B,10C,11, 306/7,84,8B,9,10,11A,11B & 11C, Village/Town. Ku ndairuppu
village, Distt. VIRUDHUNAGAR, State. Tamil Nadu Licence No. E/HQ/TN/21/1591(K42719) granted in
Form LE-3 of Explosives Rules, 2008 - Suspension regarding,

Sir.

The premises was inspected by a team of officers of this office on 17.2.24 for investigation of an accident
that occurred on 17.02.2024 at 12.30pm in shed no. 7 (gunpowder mixing), shed no.8 (gunpowder filling), shed
no.9 (white powder mixing) & shed no.10 (white powder filling), shed no.34 (White powder mixing), shed no.35
(White powder filling), shed no.52 (shell loading) of the subject premises. The Shed no. 7, 8 & 10 were razed to
ground, mound walls in shed no.9 & 11 were severely damaged, shed nos.9, 34, 35 & 52 were damaged in the
fire. The Roofs of the majority of other sheds in the premises were also severely damaged in the accident. Ten
workers involved in the manufacturing activities in the factory were killed and three were injured in the accident.

In addition to the above, following serious violations were observed in the subject premise:

1 Solar panels and battery powered lights were found arranged on the roof of the magazine which
constitutes violation of approved plan. This constitutes violation of special condition 13 in Form LE-3

2 No fencing provided to magazine and store houses which constitutes violation of approved plan.

3. No access to Packing shed No.33 which seems it is not in use for many years Rule 71 of Explosives
Rules, 2008.

4. No statutory information was displayed outside the magazine.

5 The magazine was found locked and no one was available at the premises to open for inspection. This
constitutes violation of condition 24 in Form LE-3 and Rule 71 of Explosives Rules, 2008.

In view of the above the subject licence granted to you is suspended as an interim measure as per the provisions of
Section 6(E) of Explosives Act, 1884 and Rule 118(5) of Explosives Rules, 2008, with immediate effect. An order
suspending the licence is enclosed herewith,

Please show cause within 21 days from the date of this letter as to why the subject licenses should not be cancelled.

Please comply the order and follow the procedure under Rule 119 of the Explosives Rules. 2008 regarding the disposal of
the explosives in your possession. i

Please follow the procedure under Rule 121 for appeal.

Receipt of this letter may please be acknowledged.

Enclosures :

ithiully

|' lgd ar

Manoy
Dy. Controller of Explosives

P—Dcpmy Chief Controller of Explosives
Sivakasi

Copy

Forwarded to:

1.. District Magistrate, VIRUDHUNAGAR, Tamil Nadu for further necessary action.
2. Superintendent of Police, VIRUDHUNAGAR, Tamil Nadu for further necessary action.
Deputy Chief Controller of Explosives
Sivakasi

|For more information regarding status, fees and other details, please visit our web site hitp fipeso gov in|



GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION(PESQ)
(Formerly Department of Explosives)
FRDC Complex, Near ESI Hospital, Sivakasi West

Dist. Virudhunagar (TN) Sivakasi 626124
Tele: 254253 Fax: 255233

Email: dyccesivakasi@explosives.gov.in

No: E/HQ/TN/21/1591(E42719)
Dated : 18/02/2024

ORDER

In exercise of the powers conferred under Section 6E (3)(d) of the

. Explosive Act, 1884, read with Rule 118 (5)(i) of the Explosives Rules, 2008:

" Iicence No. E/HQ/TN/21/1591(E42719) granted in Form LE-3 under

. Explosives Rules. 2008 to M/s. ASOK SPARKLERS FACTORY

(Occupier : G.A Vignesh), 468, PKSA Arumuga Nadar Road,, Distt.

' VIRUDHUNAGAR, State. Tamil Nadu, Pincode-626189 for Possession for

' .gale of Fireworks from their Fireworks magazine/store house situated at

 Survey No(s).:304/2A,2B,3,4,5, 305/2,3,4,5,6,7,8,10A,10B,10C,11,

306/7,8A,8B,9,10,11A,11B & { 11C, Kundairuppu

village, VIRUDHUNAGAR, Tamil Nadu is; suspended as an interim measurc
 with immediate effect till further orders.

M/s. ASOK SPARKLERS FACTORY is directed to surrender their
Original copy of above licence in the office of this office immediately as
required under Section 6E (9) of the Explosive Act, 1884.

N

i Controller of Explosives
Deputy Chief Controller of Explosives
Sivakasi



GOVERNMENT OF INDIA

it MINISTRY OF COMMERCIE & INDUSTRY et
' PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION(PESO)
(Formerly Department of Explosives)
FRDC Complex, Near ESI Hospital, Sivakasi West

Dist. Virudhunagar (TN) Sivakasi 626124
Tele: 254253 Fax: 255233
& Email: dyccesivakasi@explosives.gov.in
No:E/HNQ/TN/22/278(E58075)
; Dated : 18/02/2024

Tor"

M/ ASOK SPARKLERS FACTORY,

468, PKSA, Arumuga Nadar road,, Sivakasi

Distt. VIRUDHUNAGAR, State. Tamil Nadu, Pincode-626189

Subject: Possession for Use of Fireworksfrom magazine situated at Survey No. : 304/2A,2B,3,4,5,
305/2,3,4,5,6,7,8,10A,10B,10C, 11, 306/7,8A,9,10,1 1A, 11B,11C, Village/Town. Kundaivuruppu, Distt.
VIRUDHUNAGAR, State. Tamil Nadu Licence No, E/HQ/TN/22/278(ES8075) granted in Form LE-3 of
Explosives Rules, 2008 - Suspension regarding.

Sir,
| .
The premises was inspected by a team of officers of this office on 17.2.24 for investigation of an accident
that occurred on 17.02.2024 at 12.30pm in shed no. 7 (gunpowder mixing), shed no.8 (gunpowder filling), shed
no.9 (white powder mixing) & shed no.10 (white powder filling), shed no.34 (White powder mixing), shed no.35
(White powder filling), shed no.52 (shell loading) of the subject premises. The Shed no. 7, 8 & 10 were razed to
ground, mound walls in shed no.9 & 11 were severely damaged, shed nos.9, 34, 35 & 52 were damaged in the
fire. The Roofs of the majority of other sheds in the premises were also severely damaged in the accident. Ten
workers involved in the manufacturing activities in the factory were killed and three were injured in the accident.
L3
In addition to the above, following serious violation was observed in the subject premise:

1. “The magazine was found locked and there was no access to Shed No.51 (Micro chord magazine) which seems.

it i$ not in use for many years whereas the micro chord was widely used in all fireworks items manufactured in"
the premises. It is inferred that micro chord have been stored in other sheds unauthorizedly. This constitutes
violation of special condition 13, 24 in Form LE-3 and Rule 71 of Explosives Rules, 2008.

| . - . . .

In view of the above the subject licence granted to you is suspended as an interim measure as per the provisions of

Seetion 6(E) of Explosives Act, 1884 and Rule 118(5) of Explosives Rules, 2008, with immediate effect. An order
suspending the licence is enclosed herewith.

Please show cause within 21 days from the date of this letter as to why the subject licenses should not be cancelled.

Please comply the order and follow the procedure under Rule 119 of the Explosives Rules. 2008 regarding the disposal of
theexplosives in your possession. i 1]

Pieast follow the procedure under Rule 121 for appeal.

1.8 .
Reeeipt of this letter may please be acknowledged.
i
1

[".nislisu res :

v |

Lt |

Manoyar !ii?l‘d:i g
Dy. Controller of Explosives

&rp')t‘puty Chief Controller of Explosives
Sivakasi’

4
Copyi
FForwarded to:

1.| Distriet Magistrate, VIRUDHUNAGAR, Tamil Nadu for further necessary action.
2. Superintendent of Police, VIRUDHUNAGAR, Tamil Nadu for further necessary action.
!
Deputy Chiel Controller of Explosives
Sivakasi

For more mformation regarding status, fees and other detnls. please visit our web site ltp /peso gov n)




GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISAT] ON(PESO)
(Formerly Department of Explosives)
FRDC Complex, Near ESI Hospital, Sivakasi West
Dist. Virudhunagar (TN) Sivakasi 626124
Tele: 254253 Fax: 255233 i
Email: dyccesivakasi@explosives.gov.in

No: E/HQ/TN/22/278(E58075) |
Dated : 18/02/2024 ' |

ORDER

In exercise of the powers conferred under Section 6E (3)(d) of the
‘Explosive Act, 1884, read with Rule 118 (5)(i) of the Explosives Rules, 2008:
Licence No. E/HQ/TN/22/278(E58075) granted in Form LE-3 under
Explosives Rules, 2008 to M/s. ASOK SPARKLERS FACTORY
- (Occupier : G.A. Vignesh), 468, PKSA, Arumuga Nadar road,, Distt.

' —f‘VIRUDHUNAGAR, State. Tamil Nadu, Pincode-626189 for Possession for
‘Use of Fireworks from their Fireworks magazine situated at Survey
'No.:304/2A,2B,3 4,5, 3'!)5/2,3,4,5,6,7,8,IUA,IOB,IOC,]1,
:"306/7,8A,9,10,1 1A,11B,11C, Kundaiyuruppu, VIRUDHUNAGAR, Tamil
‘Nadu is suspended as an interim measure \éVilh immediate effect till further
orders.

M/s. ASOK SPARKLERS FACTORY is directed to surrender their
Original copy of above licence in the office of this office immediately as
required under Section 6 (9) of the Explosive Act, 1884.

W W
Y

i Controller of Explosives

Deputy Chief Controller of Explosives
Sivakasi



HRd IRPIR | Government of India
qIforey 3R IENT HaTeT | Ministry of Commerce & Industry
ﬂ@ﬁltm a1 o ic® '\ﬂ?&‘IT dMeH (ﬂ@) | Petroleum & Explosives Safety Organisation (PESO)
faumr | Formerly- Department of Explosives

7w 3N S T aﬂﬂﬁw g O 3TE IGdIT & urg, Nardre] Gi8H | FRDC Complex, Near ESI
Hospital, Sivakasi West
[oTeT @Y. draerIg aiebrd] | Dist. Virudhunagar (TN) Sivakasi 626124
(Phone):- 254253 | l?W(Fax):— 255233
Email: dyccesivakasi@explosives.gov.in
TWT / No. : E/SS/TN/FM/3416(E147922)

gar i/ 7o,

A. SURESHKUMAR,

M/s. Asok Sparklers Factory, D.No.468, PK.S.A. Arumuga Nadar Road, Sivakasi, 36
Distt. VIRUDHUNAGAR, State. Tamil Nadu, Pincode-

f&si® / Date : 09/04/2024

ﬁ'crq/ Foreman's Certificate to A. SURESHKUMAR, M/s. Asok Sparklers Factory, D.No.468, P.K.S.A. Arumuga
Subject :  Nadar Road, Sivakasi Certificate No.:E/SS/TN/FM/3416(E147922) granted in Form LE-11 of Explsosives Rules,
2008 - call for documents regarding.

81T/ Sir(s),

Please refer to the accident happened on 17.02.2024 in Asok Sparklers Factory where you were employed as a certified foreman.
During the inspection of accident site on 17.02.2024 for accident investigation, severe safety violations were observed in the entire
premises and there was no control over the production of fireworks inside the premises. Major violations such as storage of fireworks
in excess of explosive limit, misuse of sheds, use of unauthorized tools & plastic balls, manufacturing outside the sheds/in between
sheds/ under the tree, use of unauthorized battery operated vehicle, solar light etc. were observed during the inspection.

From the above violations, it is asserted that you have not ensured the compliance of Safety norms as per the provisions of
Explosives Rules, 2008 for manufacturing of fireworks in the subject premises.

Please show cause within 21 days from the date of this letter as to why the foreman certificate should not be cancelled.
Receipt of this letter may please be acknowledged.

Please Mention the above Letter No for all further correspondences with this office.

YA / Yours faithfully,

TR WER / Manoyar Sardar
34 fawpied fA43® / Dy. Controller of Explosives

Pd SU GBI fa¥pied 43 / Dy. Chief Controller of Explosives
RIATHTRT / Sivakasi

[3HTR SHEHRY Y SHTaeH ot FRUfd, Yo oS 3 forg AR SIS htp://peso.gov.in & ]

[For more information regarding status, fees and other details, please visit our web site http://peso.gov.in]

Note :- This is system generated document does not require physical
signature. Applicant may take printout for their records.

Digitally signed by MANOYAR SARDAR
Reason: Doc No.: E147922
Location:Sivakasi [E147922]
Date:2024.04.08 01:16:07 +05:30



/ LICRERIECaR
GOVERNMENT OF INDIA
delferan Yo favmied Pl e ()
Petroleum and Explosives safety Organisation (PESO)
et AT gd e Eg
0/0.THE DY.CHIEF CONTROLLER OF EXPLOSIVES SIVAKASI
< UR1.31TE IRTATA P §i5s/Behind ESI Hospital
faraeTall ufym /Sivakasi West, fyrgaall /Sivakasi — 626 124
Jaqurge/Web site: http://peso.gov.in, ¢l /E-mail: dycceylvakasi@exp!osives.gov.in

No. C-l!-581 Date: 21/02/2024

b 21 FEE 20

The Director,

Forensic Science Department,

Forensic House, 30A, Kamarajar Salai, Mylapore,
Chennai-600004

Sub Chemical Examination of samples pertaining to Crime No. 27/2024 dated 17/02/2024 of Alangulam Police
station, Virudhunagar district -regarding.

Dear Sir,

The following samples pertaining to the subject case is being forwarded herewith in sealed & marked

condition for chemical examination.

S]. No. | Sample No. Description of Sample ==
1 ©| AS-1 01 plastic sample pottle containing grey colour powder suspended in distilled water.
2 AS-2 01 plastic sample bottle containing White powder suspended in distilled water.
3 .| AS-3 01 plastic sample bottle containing White powder suspended in distilled water.
4 AS-4 01 plastic sample bottle containing White powder suspended in distilled water.
5 AS-5 01 plastic sample bottle containing Black powder suspended in distilled water.
_é— AS-6 01 plastic sample bottle containing small black pellets with distilled water.
7 AS-7 01 plastic sample bottle containing large plack pellets with distilled water.
8 AS-8 01 plastic sample botthowderwspe’WEd water.
9 | AS-9 01 plastic sample bottle containing Black colour powder suspended in distiled water.

10 AS-10 01 plastic sample bottle containing White pellet with distilled water.
ining Black cylindrical pellet with distilled water.

4 ‘_ AS-11 01 plastic sample bottle conta
12 AS-12 01 plastic sample bottle containing Black grey mix powder suspended in distilled water. _

| I

be analyzed for chemical composition for presence of radicals of
rbon, Nitrate, Chloride, Chlorate, Perchlorate,

& other radicals if any.

" The above samples may please
Barium, Potassium, Sodium, Aluminium, Calcium, Sulphur, Ca
Sulphurate, Strontium, Arsenic, Lead, Lithium, Antimony, Mercury

" The report of the chemical analysis may please be forwarded to this office at the earliest for further

investigiation in the subject case. .

rs falthfﬂ'x,
2\° W

(Manoyar Sardar)

Dy. Controller of Explosives

For Dy. Chief Controller of Explosives

sl | sivakasi

— L
y to 1) The Superintendent of Police, Virudhun.agar | M\oq,(*u/\
2) The Inspectar of Police, Alangulam Police Station il
eputy Chief Controller of Explosives
sivakasi

~ Receipt of this letter may please be acknowledged.

Cop

e
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